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'LEG ISLA TIVE ASSEMBLY. 

JfOlld(lY, 18th Septembe,., 1922. 

The Assembly met in the .A8sembly Chamber at Eleven of the 
Clock .• Mr .. President was in the Chair. 

BIUJS PASSED BY THE COlJNCIL OF STATE. 

8eoretary of the Aaembly : With your permission, Sir, I lay on 
the table (1) the Bill further t.o amend t.he Indian Ext.radition Act, 
1903, 111:1 passed by the Oouncil of State, and (2) the Bill further to 
nmend the Indian )Iullcum Act, 1910, ItS pasHed by the Council of State.' 

QTlESTJONS AND ANSWERS. 

330. ·ltIr. W .•. Busso.nally: (a.) Has the Government of India 
received through the Bombay Qov!'rnment It Resolution passed at a 
mcetillll of the BomhllY V"~iRlati\'e Council on October 7th, 1921, asking 
the Government of India to hear a share of the c6st of the Sukkur Barr.age 
in the shupe of illt<:!reHt chllr~(,H T If so, what action do the Government 
of India propose to take on the Resolution! 

(b) Is it a fact that the Sukkur Barrage when constructed will 
rlirectly and indirectly yield Ii revenue to the Central Government in addi-
tion to what. it pays to the Provincial Government' 

(c) If 80, has it been calculated how much the project will contribute 
to tbe revenues of the Central Government , 

(d) If the project will benefit the Central revenues, do Government 
propose to contribute to the int.erest charges on the capital cost as prayed .. 
for by the Bombay Legislative CouneiJ , 

(t.) If not, do the Government of India propose to make advances to 
t.he Oov('rnment of Bombay, on account of the Sukkur Barrage under 
rule 25 of the !)evolutioll rules' If not, why not' 

The Honourable Sir Maloolm Baney: (a) No. 
(b) The Cent.rnl Government 'ft revenues cannot benefit directly by 

th(· const.ruction of the Barrage, though no doubt the increased pros-
perity and spending power of the inhabitant.s of that part of the country 
will result in an indirect benefit t.o t.hose revenues. 

(c) No j nor do I think that any such calculation iF! possible. 
(d) I have already informed the Honourable Member, in reply 

to a qu.estion of his on the same supject at t.he Delhi Seuion, that 
Irrigation is now a provincial sUbjMt, and that, although the Central 

( 657 ) 
1 
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Government. will do ,,11 in their power to fA('.ilitat.e thE" eXMution of 
the seht'me, they call accept no financial liability foJ' it. . 

(t') No upplicatioll fOl' all t:d\'lUlce ,uuder Uule 25 of the DevolutIon 
Rules has been received in respect of theSukkur Barrage. 

Mr. 8. O. -Bhahani: Are Govc'rnment aware of thf, followin/! "tate-
IDent made by Sir Oeorge BentoJI, lutc, ~ (\ct r General of I,'rigation, 
in an address to the Royal Society of ArtM in IJondon in May In!!J t 

" It WI' wl\it Ani! Ree th" off!'!'t of thl' known witMrawllJII '(~ lltr  and others 
'l¥hidl are to follow (hdor(l t'olllltrll<·tiug till' f"lIkkllr BlIl'mg(l) WIl may _ It rulnt·d 
tlil1d.' • 

The Honourable air Malcolm Hailey: That, appeal's to relate to a 
teclmical "spect. of the scheme and not to the financial. 

Mr. 8. O. 8haMni: Is it a fact that the Government of India have 
rrcently Ranctioned the Sutlej Valley Irrigat.ion project. ! 

The Honourable 8ir JIaloolm BaUey: The Hona,urnhle Member 
desirffl information on another fmbject not ariKing out of the 
question; I am, however, prepared to f,ti\'(' it to him. The project 
he mentioned haR btlen Ranctioned by the Oovcmment. of India. 

Mr. Jamnadu Dwarkadu: Who is going to finance the scheme? 
11.1 it true that the Govcl'llment of Bombay is going to fiont 1I loan in 
England' 

The Honourable Sir Maloolm BaUey: The HOl101lJ"ablt, Mmnhcr' 
will not. I hope, apply to me for information re~ar  1.he jnt cntio))!'. 
of the Oo\'ernmt'nt of Bombay. . 

ALLOTMBNT (IF QUARTOS. 

8M. -Mr. E. B. L. Agnihotri : (a,) Will the (Mvernmcnt be pleased 
10 state the principle and the method on which the allotment of quarters 
in Simla to the Members of the Indian e~i lat re baH he en made T 

(b) Is the Government aware that the convcnience of the orthodox 
members hall not been properly looked to in allotting t.he quarterll , 

(c) Will the Government be pleased to give reasons for not allotting 
eart Road quarters to Members who had notified their intention of coming 
to Simla with their families , 
(d) Will the GoYc,'nmrmt he pll'aHed to KtAt.e if the House Committee 

~ was consulted in making such allotments ; and if not, why not , 

'rbe.JIoD01U"able IIir Wi11i&m Vincent (on behalf of Dr. T. B. Sapru) : 
The following accommodation WB8 availahltl fot' allotm(mt to orthodox 
memberR in Simla during the current Rf>Rsion : 

'. 20 quarterll on the Card Road, 
Ii rottapa at Longwood, 
6 quarte1'll at Longwood RaD,e, 
13 double quarter. at Summer 1I1l!, 
8 .in,le or "double quarte" at Bummer Hill HOllie, nnd 
II qUllrte1'll in the Mythe. 

{ 

When the circulan; l'egarding r,ccommodation for the Simla Session 
were iAAued to members, Summer Hill House and the My the had not 
been placed at the disposal of )he Legislative Department. In those 
eir ~ members applying for double  quarterR were asked to' st4te 
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their reasons for requiriug" ~ rl quarter:>, aud were iuformed that oouble 
quarterH would not ill IU1Y case bl) allotted to members who did not 
defillitely stlltc that they W()J'e h "i l~ ll  theil' families with them. Never-
thclells out of a total of 59 n:t)tnherf.; who allked for double quarters only 
14 memherR IIt/lted that they were lwinging their familiel:!. 

Every attempt ill made, tiS far 8.K possible, to meet the convenience 
of memberH, in the allotment of accommodation; but when I infortn 
the Honourable Member that tbel'e were about 60 applicants for the 
20 quarters on the Cart Road, and about 40 for the five cottage. at 
Longwood, I think he will rClllise how impossible it is that every 
member should .be allotted thc exact accommodation for which he 
applies. 'rhis difficulty must, I i'ear, continue, until the state of the 
Guvernment of India's finances enable it to provide further accom-
modation. '1'he quarters at Summer Hill are not 'popular; and as 
far as posllible tholle members who were compelled somewhat against 
their wiliheli to rcside there in 1921, were in the eurrent year allotted 
1I10re convenient accommodation elsewhere. 
Of the 14 members referred to above who definitely stated that 

they would he accompanied by their families, ;; applied for Cart Road 
quarters, 5 for a cottage at Lougwood, 2 for Summer Hill and the 
rest expresHed no preference. Three of these members were allotted 
Cart Road quarterR, threc each were allotted to Summer Hill House 
Jlnd the My the, which were considered to be at .least as comfortable 
''tnd convenient as the blocks on the Cart Road, and one obtained a 
l~  Cottage. There seems to be no substantial ground there-
f,)re for the Honourable Member '8 rie a c~  

Thl:' question of nllotment was not laid before the House Aecom-
modation Committees" it is not one of the functions of that Committee 
to' deal with the matter. Moreover it would not have been poaible 
to assemble the Committee in time to consider the matter h~ch had 
to be settled some weeks before the commencement of the Session. 

Mr. It. B. L. .A.rnihotri: May I know why the quarters were Dot 
aYotted on .ballot T 

The Honourable Sir William Vincent: I am afraid I cannot answer 
that question in the absence of the Honourable the Law Member. 

Mr. It. B. L. Agnihotri: May I know what eOllveniences are taken 
into eonsideration before assigning quarters for orthodox members , 

Mr. Prealdent: In view of the absence of the Honourable the Law 
M .. .mber it will be advisl:I.ble to postpone that question till the Honov-
81>le the Law Member is present. 

Bao Bahadur O. S. Subrahmanayam: May I know who is respoDsible 
for dealing with the allotment of these quarters Y 

The Honourable Sir William Vi ~t  The Secretary·jp the Legis-
lative Department, I believe. 

!tao Bahadur O .. S. Subrabma!tayam: You are not quite aure , 

The Honourable Sir Wmiam Vincent: I tun informed that that is 
the ~a e  1 have DO pel"8onal knowledge. 
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]tao Bahadur O. I. Bubrahmanayam: Are there any instrnctions 
gh'en to bim on what basis theRe qnartCnl Rre to be allotted, or illl be 
thp-sole master of this business T 

The Honourable lir William Vincent: That is a question again 
which I cannot answer. I think the Honollrable Membel' will realise 
that I am merely answering for Dr. Sapru who has not yet arrived. 

lIao Babadur O. I. lubrahmanayam: May I have an opportunity 
of putting the qnestion when the lIonl)urablc the Law Member arrives 
as it is an important matter f 

'J'he HODovable Sir William Vincftnt: If the Honourable Member 
wants to rai~ any question, particularly a question relating to his 
personal convenience, he will, I am sure, receive every consideration 
from my Honourable colleague. 

It.ao Bahadur O. I. Subrahmanayam: That has not been my per-
sonal experience. 

Nl1llJlD OP PA.8.'1ItD C4NDIDUES ON THt: STAFF SELECTION BOAIID's Boolls. 
332. *B.ai Q. O .• .., Babadur: With reference to (c) of the answer 

given on 10th January 1922, to UDstarred Question No. 32, will Govern-
ment kindly state the number of passed men on the Staff Selection 
Board's book!! when the recent examinat.ion was decided upon, and the 
Dumber of likely vacancies in each of the different offices in the near 
future T 

The Honourable lir WtD.iam Vincent: As regards the first PfU't of 
the question I refer to the HIi110Ulable Member to the alUlwer I gave to 
Rai Bahadur ~  P. Dajpai's qUetltion No. 86. AN rega,rdH the second part 
I am uuable to give any reliable e~li ate, 

Bur INDIAN AIm GILIAT bDUW PEJIN8UJ,A RAlLWATS. 
333. *B&i Q, O. Nag Bahadur: With reference to the termination of 

the Eut Indian and the Great Indian Peninwla Railway Company's eon-
traets on 31st December 1924, and 30th June 1925, respectively, will 
.Ooventment kindly state what steps are proposed to be taken to adjust 
the Companies' share of t.he liability of arrears of repairs and renewals 
which may be outstanding on thoHe dates T 

Oolonel W, D. Washom : The contracts with the line!! in question 
do not terminate till December 1004 and June 192;', respectively, and the 
0111y Htep which it is pOHHiblc for Govenuncnt to take in accordance with 
the contrads in respect of arreal'll of renewam iH to ensure that the amount 
of renewals dUl'ing tht' ]'emainiJlg years of the eontractH shall be pushed 
forward &H rar as ~i c  

RAILWAY P801BCl'8. 

a34 ... tr Deva Pruad larvadht1rary: Would the Oovel'ument 
pJease lay on the table a statement showing in detail : 

(i) Tbt' projects and flchcmes fOt' new COJlHtnlction of Railway now 
hcfore the Government or the Railway Board for consider-
ation hI any shape" 

(ii) Tt.c t;tagel'J ill whicb such pl'Ojectl> and sc!lemcH now Ill'!! T 
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(iii) Thc apl'l'oximate C06t of eltch scheme alld project as far as 
rossib11) 1 

(it) 'J.'he approximate time and order in which each scheme and 
project may be expected to be taken up , 

Oolonel W. D. Waghorn: (i), (ii) and (iii). The Honourable 
'~le er is referred to Appendix 10 to the Administration Report on 
H.ttilways in India. 'rhe Heport for 1921-22 is under preparation and 
is expected to be ready shortly. 

(it,) The Taleher Coalfields Hailway has just been sanctioned fO.r 
~ tr cti  The project next in order of urgency is the Hesla Chandll 
Hailway which has been prop('sed a8 an alternative to the Hesla 
Mllnharpur Railway project, and thc question of its construction will 
hl' decided on receipt of the retmlts of the survey of the line which 
is now in progreSH. A.. regard.. other projected railways, it is not 
possible at present to give the indication required. 

Mr. S. O. Shahan!: Will Government be pleased to state if by any 
new construction of Railway in the neal' future the journey between 
Karachi and Bombay, at present of about 50 hours, is to bc shortened. 

Oolonel W. D. Waghorn: TJlat question will be given every con-
:.;ideration. 

INDUNS ON RULWAY8. 

335. *lIIr. P. L. Misra: (a) Will Government be pleased to state the 
number of Indians holding the P06t of Assistant Traffic Superintendents 
ill the Great l11oill.11 Peninsula Railway , 

(b) Has t.he D. T. S., Delhi, G. I. P. Railway, been transferred to 
Bombay and ~e  succt'eded by D. T. Inspector, Delhi 1 

(0) Will Government be pleased to state wby anyone of the Indians 
holding the post of ,\ssistant Traffic Superintendent has not been appointed 
D.T.S.T . 

(d) What nre the special qualiftcations of the D. T. Inspector 
mentioned in (") T 

Oolonel W. D. Waghorn: 'I'he information is being collected and 
will he furnished to the Honourable Member. 

EUBNSM or ELECTIONS AND COKMIl!llroNB. 

336. "'Dr. Nand Lal: Will the Government be pleased to state : 
(a) What WIlf:! tho total cost of the last election of the Members of 

t.he Legislative Assembly by their constituencies in India' 
(b) What has been the rotal cost of all the commissions of inquiries 

in India since the first sitting of the Legislative Assembly 
and what is the total number of those commissions and what 
e ect i ~ measures have been adopted eventually by the Gov-
erument of India to bri.ug the suggestions, offered in their 
reporfs, into practice,' 

The Honourable Dr. T. B. lapm: (a) A8' elections for the Indian 
IJegislature' is a provincial subject and the expenses incurred on 
su(·h elections are borno hy the Local Governments concerned, the 
Government of India have no information as to the total eost of the 
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last general elections to the LegiRlative Assembly and do not consider 
that it would serve any useful purpose to collect such information. . 

(b) The attention of the Honourable Member is invited to thtl 
reply given by the Honourable Sir William Vincent on the 6th 
&!ptember, 1922, in reply to a similar question by Lieutenant-Goklnel • 
H. A. J. Gidney and the statement.<.I laid on the table in c ~t i  there-
with which contain the information asked fol' by the Honourable 
Member. 

INDIAN T ~  . 

337. -Mr. T. V. 8eabagiri ATfIZ: (a) Has the attention of the Govern-
ment of India been drawn to the observations of Sir Michael 0 'Dwyer 
that the taxation per head in India is very low 88 compared with that fu 
Great. Britain. and his further observation that" the Indian Government 
has so fill' made no attempt to refute " the statement of Indians that the 
limits of taxation have been reached, in the Fortnightly Review for August . 
last under the heading" India without Mr. Montagu and Gandhi" , 

(b) Will Government be prepared to issue a stutement comparing the 
aruma1 average hU'ome per head of an Indian with that of the people ot' 
Or68t Britain' 

The Bouourable lir Malcolm Bailey: (a) I have seen the article 
in the Fortnightly Review referred to. 

(b) Government cannot commit themselves to any elltimate of the 
annual average im·ome per head of population either here or in Great 
Britain. 

DBPRE8S1W Ct."UIlS. 

888. -Mr. T. V. Seabagiri Ayyar : (a) Has the attention of Govern-
ment been drawn to another statement made in an article in the Fort-
nightly Review for August IMt by Sir M. 0 'Dwyer that the " Central 
'Council " refused to admit the depressed classes to the ute of water in 
wells, reservoil'll, ('tr., built at public expense Y 

(b) Is the above statement true , 
(0) If it be not tnle, dl) Government propose to take ateptJ to con-

tL'adict the Rtatement both in England and in India , 

111'. X. I. D. Bder: «(I) Yes. 
(b) The allusion is not understood. 
(c) No action appears to be llecessary. 

PBOVlNCIAI,COUNCLLLOBB. AND MINI8TllllS. 

SS9. -XI'. '1". V. 8esbagiri ATlaf: (a) Has the attention of Govern-
ment been drawn to a gtutement made in an article in the Fortnightly 
Review of August last by Sit' Michael 0 'Dwyer referring to what 
the writer describes as the extravagance of the Provincial Governments 
in the matter of their " bloated establishments of Executive Couneillol'l 
and Ministers, all on fll81aries of at least £4,000 a year with corresponding 
aecretariat sta1fs, which have been created regardless of expense, to give 
eBoot to Diarchy and provide power aDd place for ambitious politicians "  , 

(~  Has Government made any attempt to reduce the number or 
lIalary Qf the EJ;ool1tive Councillors as alsu Miniaters in the Provinees , 
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The BaDoa:rable Sir William VmoeJlt: (a) Yes. 
-( b) 1'be possibility of reducing the number of Members of the 

Executive Council ill certain provinces iH now untler consideration. III 
:he case of Bihar and Orhll;a the number will be reduced from 3 to 2 
with effect from Ist-November 1922. The salaries ..... of Members fIJI. 
Council are regulated by section 85 .of the Government of India Act .. 
ht ~' in no csse exceed thoHe formerly paid, at a time when the cost 
(If Jiving was contoliderably Hmaller; indeed in one case they have 

t al ~' been reduced; and the Government of India do not propose 
to recommend any altcration. As to the number and Halaries of 
MiniHtl.'rs, the matter iH primarily the concern of the Governor and 
the In.cnl LcgiHlatiyc Council and is not one in regard to which the 
nllvf'rnment of India can interferp. 

UNST ARRED QUEFiTIONS AND ANSWERS. 

C.\Nl)\[) .. \ ~ ( ~  UY STAfF SELECTION Bo.\1tD. 

203. Bai G. O. Hag Bahadur: Will Government be pleased to state: 
(a) the number of candidates who passed the Staff Selection 

Board 'H examination in 1920 and 1921 ; 
(b) the number of passed candidates who were employed in the 

Government of J ndia Secretariat and attached offices on the 
1st .July, 1922 ; 

(c) tht' nnmber of pnssed temporary men who were confirmed in 
the several offices ; 

Cd) the uumher of paHSed outside candidates for whom employment 
could be found ; 

«(') the numher of passed outside candidates for whom no employ-
ment could be found T 

The Honourable Sir William Vincent : As regards parts· (a), (b), 
(d) alld (d of the question T iuvite a reference by the Honourable Mem-
her to th(! allswers given by me to Mr. Reddi .Garu's aud Mr. Bajpai'8 
questions on the same 8ubject on the 7th September 1922. 

As regards part (c) of the question the confinnation af temporary 
mell ah'eady serving iu DepartmtlJlU! of the Government of India or in 
attached offices who were required to palitl the examination of the Staft 
Selection Board, is decided UPOll by tl\e Departments or the heads of the 
attached officeR concerned, aud not by the Staff Selection Board. Govern-
meut considcr that JlO useful public purposc would be served by aRking all 
Vl!partmentR and attached officeR to fnrniRh thiR information. 

I NSPKOTOR OP OPJIO£ PROOKDURE • 

. 204. Rat G. C. Nag Bahadur: Will Government lay on the table a 
fltatement showing : 

(a) the duties of the Inspector of Oft1ce Procedure as per the recom-
mendations of the Llewellyn-Smith Committee, and thoae 
assigned to him outside thoRe recommendations, if any ; and 

(11) the progress made during the laRt two yeSI'll in putting those 
recomlllondo.tions into force' 

* Date of Sir U. l, e , ~ rler'  retil'l'ment. 
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The Honourable air William ViDoent : Tbe Honourable Mt'!Jnber will 
find the infonnntion he l"f'quirl'!'I in til(' following papeNl : 

(a) the Report of tlw t~t~ 'ct riat P"oeeuure Committee, n eurt.ailed 
copy of which has been placed in the Members' library ; 

(b) the Home Department Resolution No. 2366, dated the 15th 
September 1920, lIubli!ihing the deciHions of the Government 
of India on the recommendatiolls of the Committee; and 

(c) the report of the work done by the Inspector of Office Proce-
dure Mince hiN appointment, a copy of which has been placed 
in the Members' library. 

R,\TLWA y Ih:rARTMBN1·. 

205. :aai G. O. Nag Bahadur: Will Government ldndly Rtat.e how the 
question of the l"f'Organizat.ion of t.he Railway Department now stands, and 
",hether the proposals in connection therewit.h 'liTe likely to be placed 
before the Aqsembly either during the Simla or the Delhi Sest8ion of 
1922-23 f 

Oolonel W. D. Wagborn : OOvcl·lIlllellt. have btWII considering the 
(iUelitioll of t.he re-ol'ganiv.u.tioll of the Railway Department in the light of 
the Acworth Committee's proposals but the mattRr iM not ypt Fluftlciently 
advanced to justify any Rt.atement on t.he subject. 

HJ.RDW.lR RAILWAY STATION. 

206. Dr. Nand Lal: Will thl' Oowl'nmr.nt lw. plr.ased t.o st.atf' : 
(n) W}l('ther f!e(\ond and first class waiting rooms for Inoian 

ladies at IIal'dwar Railway Htatiorr, have ooen built T 
(11) Whether the Station Master, Hardwar, has been empowerl'd 

to l'C:'Ipr\'e second and first claRS berths and c art ellt ~, 

from Hardwar to variolls other st.ations, himself, iustead of 
referring to the Station Master, Dehra Dun, for the same 
reservcltion , 

Oolonel W. D. Wagbom : (a) It iF! expected that the first and 
I!eeond class waiting rooms for Indian ladies at Hardwar will be ready for 
llKe by the end of this year. 

(b) The St.ation Mast.er, IIardwar, has been authorised to reserve fint 
and AeOOnd ClaMS berths on trams which start from that. station, but in the 
case of berths reserved in trainM starting from Dehra Dun IH" must refer 
to the Station Muter, Dehra Dun. No Atation Mast.erH on the Oudh and 
Rohilkhand Railway han authority to reRerve compartments withont 
reference to the Tramc Manager. 

CORRVPTlON IN RAILWAY DFJ>A RTY.EMT. 

207. Dr. Nand La1; (a) Whether the Railway Department of the 
Government of India has taken any specific and Apecial step to put an 
end to corruption in thl\t Department f 

(b) Whether the Government of India has, in the maintenance of 
the purity of their administration, taken any specific and special step to 
e ~er i t e corruption in various departments of the Government Y 

. Oolonel W. D. Waghom : (a) InFltructionR have been issued by the 
Juulway Board to the Agents or the State-worked Railways to take such"" 
,..,teps $$ they can to check and stop corruption where it ~, 
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(b) The Heads of Departments under the Government of India.have 
been asked to take such ilteps as they can to check and stop corruption 
where it exists. Local Governments have also been consulted as to whether 
auy change in the existing law iI:I neceSsary in order effectively to put 
down corruption and, if 1'10, what form the umendment should take. 
Their replies are not Y'lt complete. 

BABtJ TRlGUNA CHAR AN D.u. 
208. Rai G. O. Nar Ba.hadur: (a) Are the Government aware that 

a memorial was submitted through the Government of Bengal on 30th 
.L\pril 1920 to the Secretary of State for India by Babu Triguna Oharan 
Has, retired Deputy ~ ri te e t of .Police, Maulvi Bazar, Syihet, 
AlI8am, against the order passed on 1st June 1916 on his appeal petition 
by the Government of India and the said memorial was withheld by the 
Government of Bengal ( i ~ their letter No. laS5-A.D., dated the 4th 
June 1920) , 

(b) Do the Government propose to call for the papers connected 
with this case, and pass such orders thereon as they deem fit T 

The BoDOU1'&ble Sir William Vinoent : (a) Y 68. 
(b) The answer is in the negative. The memorial was withheld by 

the Local Government under rule XI (15) of the Memorial Rules, under 
which Local Governments have discretion to withhold memorials sub-
mitted more than 6 months after the orders appealed against. 

THE POLICE (INCITEMENT TO DISAFFECTION) BILL. 

Mr. President : Further consideration of the motion : 

" That the Bill to proTide a penalty for spreading disa1fection among the pollee 
and for kindred o1feneell, 118 amended, be passed." 

The question is that the Bill, as amended, be pa.'VIed. 

Dr. H. I. Gour (Nagpur Division: Non-Muhalhmadan) : About five 
In.U.tutes ago we were delivered copies of the revised Police Bill. I have 
gone through it and I think before we pass it into law I should like to make 
a few observations concerning it. Honourable Members will remember 
tilat when this Bill was introduced refereRee was made to the English 
Police Act, and on that occasion I pointed out to the House that the English 
Police Bill was intended to meet a temporary evil which visited the countrY. 
and that it was in the nature of an emergency legislation. The intention 
of the English Police Bill as well as of the Police Bill sought to be intro-
duced in this House was to prevent insubordination and discontent and 
desertion in the Police scrvices and it iI:I with that object that the Bill was 
primarily drafted. We then pointed out that theo;bject of tho Bill would 
be woll servcd if· it was referred to the Select Committee and its tcrms con-
fined to the abuse or to the mischief intended to be attacked. This was so 
far as I can see agreed to by the House: When the Bill wellt to the Select 
Committee, I ventured to point out to that learned body that there are 
two things that the committec. have to keep in view, first to provide against 
the mischief against which the Bill was directed, and secondly to safeguard 
the interests of the public and to see that the Bill when passed into law 
"Would not be liable to abuse. With that object in view I had drafted 
~l t ile 3 of the Bill and you will see from the report of the Select Com-

» 
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mitt. tlae.t ii was. the intention of the Governmeat, 80 far ali tDe 8deguard-
inti of the i ~ of the public WILli concerned, was the same. I read to 
tII,e Honourable Members of this House clause 2 of the Report of the Select 
Committee in which all the Members of the Select Committee unanimously 
agreed that the Bill must contain a proviso exccpting bona fide adviCe 
given by per30llS interested in the' betterment of memberl:l of the police 
force. The wife may give advice to the husband, the father to the son, the 
brother to the brother, neighbours and friends intel'!fJted in the welfare of 
a. ~ er of the pcHioo force may give advice for the betterment ot the 
individual membcra of the police force. It was' never the intention of the 
Legj,slatUl'8 here t.aall these persons should be penalised because they 
Pve bMta ji,iU advice f{)r the improvement of the prospects of membe1'8 of 
the police torco 8Ild I have no doubt that the Honourable the HOPle 
Kember will agree with me that the Bill should not o&ntain any provision 
penalising such people. I mentioned this on the last occasion when this 
Bill was under discUBSion on the floor of this House, and judging from 
the official report of the proceedings, the 1I0!nourabie the Home Member 
promised that this will be rectified later on in the Counoilof State. I 
therefore appealed to him and said ' Why should we leave a matter fo'r 
future rectification whiCh we have the power to rectify here 'and 1 had 
hoped that that proviso would be added to the redrafted Bill now before 
this House but I feel, Sir, that that proviso is not to be fowld either in 
citmse 3 or clause 4. I request the Honourable the Home Member to 
insert that pro v iso as clause (b) to lIection 4 and change the marginal 
note to ' Savings ot Acts done by police office1'8 and others.' That would 
be a self-contained exception to the Police Bill. 
Now, Sir, turning to the general tenour of the Bill, HOIuHlrable 

llembers will find that in the C01ll8e of the discU88ion the primary object 
of the Bill appears to have been completely 108t sight of i and we have 
widened the scope of the Bill from one intended to punish discontent., 
desertion and inaUbotd.iJlatiOll, of police offtce1'8 to o.ne whioh is sub-
stantially sedition ; and with the changes mad(l in the punishment, the 
position at the present moment is that thORe offences of sedition 88'ainst 
the Orown in respect of police oftioe1'8 will be triable by any Magistrate, 
lUld by a flrst-cIau Magistrate even 8ummarBy, and the safeguards 
\vhich exist for the trial of an offence under section 124A of the Indian 
Penal Code would not be prcsent. The result has been, I submit" that 
the real intention of the framers of the Bill has .not been carried out in 
its final draft. At this stage it would be futile to oft'er any opposition 
to the passage of this Bill, and the fact that r am making these observa-
tions is intended to draw the attention of the Honourable the I'Iome 
Member for his faVO'Orable consideration. I hope, Sir, that he will add 
R proviso 8.8 I hnve suggested, and that he will recast sect.ion. 3 of the 
Bill so as to limit it to the mischief against which it was intended that 
it should be directed. Wit.h these remarks, Sir, I have now no adverse 
comments to oft'er againllt the passage of the Bill. 

. Dr. NaDd Lal (West Punjab: Non-Muhammadan): Sir, I  conoede 
in, .favour of the Government that they have got in their. possession some 
iDlI)()rtant official doewnentH which go to Ilhow· that tm., evil; which the' 
Bill ol)ntemplates to ~t  out; !!xists in lIome parts ~  India. But I 
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cannot say that the evil is rampant. It is not emb1ished that it existed, 
at' it exists, tht'mtghont this count.ry. Therefore, I feet oonstrained to 
oppose this motion. So far as the desirability of moving this motion is 
con ('crned, r may reRpeetfully Rubmit that the present Statute Book does 
not requ,ire to he over-burdened. Section 124-A. &R it was di90UBRed the 
other day, fully and adequately meehl the want if any at all, and there is 
thUR, no necessity for this special enactment. The Bill, as it stands now, 
I mean to say in the amended form, docs not scem to be very far off from 
the purview of the section alluded to above by my bumble-self, namely, 
section 124-A of the Indian Penal Code. May I ask, Sir, if some perverted 
minds tQOk it into their heads to attempt to induce some clerks in the 
Secretariat t.o resign their posts, or )1ot to attend to their duty, would it 
be delrirable, on the part of the Go·vernment. of India, to caU upon this 
e~i at re to pus a special Aet to stamp out thill sort of evil' I hope 
the whole House will a~ree with me that. there will be no oMasion to pass 
fluch a measure. The other point which J wish to nrge is thill,-thll.t the 
1lO1JJ1try is not in favour of this meal'll1re at all. We ought to !lee as to 
wha! impre8Rion will be madn, on t.hf1 mindR of t.hc public of this country, 
by pRl'lIling this Bill. Will it r \'~ helpful to thc administration of justice. 
in l'elllity, &1' will it not have a bad f'ffcct. Irenerally on the question of 
fldftliniRtration' Tn my humble opinion, t.he latter oondition will be 
forl'.ed to exist. The country at large is not prepared to countenll.nce the 
view t.hat this sort of special Acts may be paRSed. There is no occasion 
for them ; and I may vory respectfully submit., and that submission is 
balJeJ on my ~r  Rineerf' fMr, that it wi11lrive rifle to a, eonsiderable amount 
or discontent., thongh I wish my t.his fear may prove utt.('rly false. But 
even if my prophecy should fail. th(' fact. r('mainR, as I have already sub-
witted, thRt t.his A<,t. will not. be popular, it will not havc popular approba-
tion. on the contrary it will find vcry hard oPPoRition to it. so far RR the 
pnblic, outside tllis Rousc. is c ~cr c  ~ Ri eri ~ 'thelltringency 
of HIl' Dill, which is apparent ill tlU' .provisions of sect.ion 3, it. requires 
thi>l Honourable Rouse's scrutiny. Mark the word t Discipline ',-look 
at. the am.biguity of tbi!! word. which is not. defined nnywhere except. that 
itll meaning is given in Englir;h dict.ionaries, and that is no definition. 
C!r.n allybody. can any Honourable Member of this House, give ron a 
proper and adequat.e legal definition of t.his cxpresRion or word t discip-
line' T Tab, for instance. a CMe where t.here is an orderiSRUcd from the 
Sl1p<'l'int.endent of Police for the conduct. of certain constables. namely, 
to go from this place to the other place, and in compliance with t.hat order 
they nre marching on. Some fools 01' those who cannot understand the 
intricacies of law come forward and say, t Constables! do not proceed 
to thi..,; direction; or in thiR manner or by this way.' That. will be tanta-
1110unt 1'0 an infringem('nf of t.he provision of section 3, so far alt t dis-
eipline ' is concerned. What will be the fate of ,that man f He will be 
in th(1 clutches of the lAW. Therefore, J /lm pointing ont. to thiR Honour-
able HouRe t.hat you ar(1 g'iying a \('I'y formidable and dnngerous weapon 
in the hlinds of t.he Executive ; and I am afraid all of UI'I will, morally. 
he taken to be privy to all the trouble, which wi1l be creat.ed on account 
of this enactment. As I Rubroitted the ot.her day, I may be permitt.ed 
to rl'peat t.he same, that t.he provisions of thiR seetion 3. I am afraid. are 
sure to be al?used. I ma! ~ a ille the w9r4s t are 81Ire 1X> be ~~ l~ " 
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and for 8 number of reasons. (1) Take a case in which a District Magi ... 
trate c lai l, l ~~  a complaint, as we may call it technically. The 
aceused is to be tried before a Magistrate who is subordinate to that very 
District Magistrate. Can it be believed for a moment that that 8uboTdi-
nate Magistrate will not be influeneed by the fact that the complaint 
haR been l ~e  by the District MagiRtrnte, his immediate officer' Human 
att r(~ is, a t~r all, human nature. Then there iR another point relating 
to the question of appeal. Supposing the ease is tried by a Second Class 

iRtrat~, because the REmtence is six months, and the aecused is convict.ed. 
Sir, I may point out that the appeal will lie in the Co-urt of the District 
MagiRtratc, and wbo iR that District Magistratf' T-the very complainant 
who has im;titnt('d that compla.int. Docs it not seem quite anomalous'; 
practically it amounts to this that the prosecutor himself is sitting in 
l ~ e t  HO far as the determination of the merits of the appeal is con-
cerned. Sir, will this Honourable Assembly allow this sort of legislation T 
I am sure most of the Honourable Memool'R, present here, will not 
countenance thiR motion, which has been placed before thiH HOUAe to-day. 
(2) Take the other aspect of the ease : the District Magistrate does not 
in",titnte thf' complaint. ; but he has /liven the formal sanction, and in 
pU"Rllance of that Ranction Il comnlllint ill 10<1/leil and the accused is tried 
by a Second Class Magistrate, and is convicted. 

Allain. the Ilppeal will hr fi}rd in the ('ourt of the District MllIlistrate, 
namely, the very same District Magistrate who had given sanetion for 
the pr08ec:ution. U!tless my learned friend, the Honourable Sir William 
Vincent, assure!! me that his Magistrates are superhuman, or angels, and 
ar!' '1uite capllhle of i i l't'l arili ~ the opinion which they have expressed 
at tbe time of lZiving sanction, I am not prppllred to HIlY thllt this is a good 
law. The MagiHtratp, who gave the sllllction, is surp to be influenced by 
that Vl!'ry filet (i.e., that he himself had given sanction) when the appeal 
eomes up before him. Can any Member in this Assembly assnre me that 
the Maflistl'lItf'. who sanctionR 8. pros('cution. will give Il right decision on 
the merits of the appeal against the conviction in that very prosecution T 
Will he accept the appeal and upset the conviction' I am the last perRen 
to accept R1leh a proposition. However, there are a few noble exceptions--
for there are FIOme District Mllgistrnt.es who are highly conscientious and 
independent--but, I am sorry to say that their number is very small. 
Sir, I am here to convey to the Government the message of the people, 
namely, to ecbo the voice of the people whom I represent. After giving 
full consideration to both sides, after weighing the prOR and cons of the 
question, J feel constrained to oppORe this Bill, hecause its proviAionR. so 
far 8S I can Ree, are mischievous. They will not prodllce a healthy eft'ect. 
With t.hese few remarks I very strongly oppose t.his motion and suggeRt 
that the measure, namely, tbis Police BID may be thrown out. 

Mr. W. M. BU88&D&lly (Sind: Muhammadan Rural) : Sir, having 
committed myself to the principle of the Bill in the Splect Committee, 
I rise to IHlpport the a Ri ~ of this measure, suhject only to one remark 
in consequence of my not.e of diRsent in regard to th!'! punishment pro-
vided, that I appended to the report of the Select Oommittee. I was 
t ~ "rat to sUite m JOT noto of dissont that the punishment ·.provided . to., 
, ,. • .' • . • ~ •••• I" ' •• 
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the offence was too high. Now that the punishment has been reduced 
to six months' imprisonment and RB. 200 fine, it follows, under the 
Criminal Procedure ,Code, that such class of cuses will be triable by 
Tehsildars, Mamlatdars and MukhtiarkarR, because t.hcy are empowered 
to e te ~e a man to a term of six months' imprisonment as S('cond Class 

~ l'ltr t('  But in my opinion, Sir, these cases ought not to be tried 
by that class of Government officials. I think the offence e'ontemplated 
by'this Bill is a 'very important one, and offences of this nature ought to 
be tried by Magistrates of greater expf'rience. f would therefore 
suggest, if 1 am in order, that after the word " Court" in claul'le 5 of 
the Bill, the words " other than a First Class a~i trate," be inserted 
That Would meet the objection of my frif'tld, Dr. Nand 1;81 ; as in that 
ease app('als will not go to District Magistratefl. But if the casefl are 
tried by Second Class Magistrates, who are generally Tehsildars and 
Mamlatdars, appeals from thcir decisions must necessarily go to t.he 
District Magistrates unless sub-divisional Magistrates are investeo 
with Appellate powel'f!. If the addition which I have suggested ill 
made, an such appeals from the decisions of First Class Magistrates will 
~  to Flel'lI'1ions .Judges. And I helieve that for an ofl'ence of this 
important nature, an appeal should lie to Sessions .Judll'es. I hope the 
nonourable the Home Member will accept my proposal for the addition 
of these words. 

lIIr. President: The only question before the Assembly at this 
moment is that the Bill as amended be passed. At this stage amendments 
Mnnot be proposed. l 

The Honourable Sir William Vincent (HoDle Member) : Sir, might 
I explain what the position of Government is in this matter j I will 
speak on the Bill as a whole later. We were instructed to put in a 
certain amendment which was accepted by this House. That amend-
ment related to the insertion of the provisos which are attached to sec-
tion 124A of the Penal Code. We have attempted to give effect to 
that direction. No Honourable Member here has proposed that the 
offences should be triable by First ClaRs MagistrateR ; therefore that 
amendment was not taken up. The cllsnge in .1urisdiction has to some 
extent been effected by the fact that this Assembly modified the Bill as 
introduced. I am quite prepared myself to support a motion that these 
offences should be tried by a First Class Magistrate, when the Bill goes 
to t.he other House. I also al'a t ~ that I wiIl consider other proposalR 
that have b('cn made to mc in thiR Asscmhly,in order, if pm'!sible, to 
rectify any defects-largely consequent.ial on the amendments made 
here-t.hat there may be. In that event, Hononrable Members will have 
an opportunity of discussing t.he change again. I will also examine the 
point raised by Mr. te i ~  Dr. Gour said T had promised to 
rectify a certain clause. r have read the repnrt. of the proceed-
inlls ; I do not think I promised any sllch thing'. I said that T did not 
th/nlt anything waR wrong' in the Rill in thiR r~R ect ; but I did Ray to 
mv friend, Mr. Cotelingam, that I would examine the point raised by 
him. r need not point out to thiR Assembly t.hat the reduction of the 
~~e to .. ~ ~ i  p.n4 ita oo_quent et!ects arl) dJle, Dot to thp 
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action of Government, but of this House. However, I am quite prepared 
t" consider the question of consequcntial amendments before the Bill 
goes to the ot.her Chamber. Sir, in concluRion may I say that I cannot 
share my Honourable friend, Dr. Nnlld I,al'R regret that this offence 
is not so rampant now as it was. To mo and I think to most membera 
of this House, that is a source of gratification. Nor call I give him the 
assurance that the Magistrate will all be angels, for they are human 
beings like every one else. 

111'. Pyari Lal (Meerut Division: Non-Muhammadan Rural) : Sir, 
it has pained me very much to see that this small measure has been 
made so much of. To me it has seemed from the beginning that it is 
a very small measure. Its object is simply to protect the police at the 
hands of unscrupulouR perRons who may be dispoRed t'o tamper with the 
usefulness of that arm of the Service. It seems to me that to proceed 
under section 131, Indian Penal Code, which has been. so often quoted, 
in eases of this nature, iR altogether a very cum !lrous method of dealing 
with them. Cases under that seetion arc re~ lar State trials. They 
. have to be inquired into by a responsible official ; then they are taken 
before a Magistrate ; and from there the Committing Magistrate sends 
them to a Court of Session, where the trial takes place. In the very 
beginning, before anything can be done, the sanction of Government has 
to be obtained. The mischief might as well be stopped in its infant stage. 
For that reason, a small section was provided that anybody who inter-
fered with the Police might get only 2 years' conviction. What is more, 
Sir, I was the first man in the Select Committee to suggest an amend-
ment to prevent this sMtion being abused' by the poliec, 1)iz., that the 
sanction of the District Magistrate should be obtained be.fore any prORe-
cution was filed. I, Sir, have been in the profession of law, both at the 
Bar and 'on the Bench for the last nearly 38 or 39 yearR. I have had 
much to do with District Magistrates, District .Tudges and SeR8ions 
Judges. I have never found throughout my life a Ringle District 
Magistrate who has been UD8crupuloulI enough to· falsely run ~ a 
person. I know instances where originally false complaints were sanc-
tioned, but no sooner was the ease found out by the District Magistrate 
or the Police Superintendent that the information was wrong, than they 
at once wrote to the higher authority to have the sentence and con-
viction revised and the person acquitted. Last January only, Sir, the 
police cballaned cerlain respectable perRons from Hapur TAhsil, 
Meerut District, nnder section ]31, Indian Penal Code, i.e., sedition 
against the State. Against those persons reRponsible police official!!, 
Sub-Inspectol'R and others, gave evidence. Those Sub-Inspectors had 
1iNlt gone to the District Superintendent and told bim, " We know that 
the oft'ence for which these poople were prosecuted WaR false and we 
would not proceed ag'ainst them." But they went a~ i it the very 
Imme peTRons and gave evidence in Court 81lainRt them and when this 
fact came to the knowleda-e of the nilltrict Superintendent, be at once 
wrote to the DiRtriet Magistratp, to have this thinll revised by the High 
CtlUrt and the conviction waR in eonRequence. l ~h ,  This appeared 
ja ~e eewspllpen .ollle ti ~ ~ JaJl'Gal1 or FebfUary l~t  h~ 
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Sei8ioas Judges themselves in civil and criminal cases give sanction to 
prosecute any person and if that person is convicted and the appeal 
goes before them, they never hear the appeal as a matter of course. 
The appeal ill transferred to  somebody else. In the case of Sessions 
Judgell, it ill transfcrred to some other Sessions district and in the case 
of DiHtriet Magistrates it is transf61'red to the Court of a First Class 
Magistrate who has the power to try the appeal. I have found in my 
experience that the Distri.et Magistrate is a responsible head of the 
district. He is not a person who is influenced by petty considerations 
and personal dislikes and likes in the dillcharge of his duty. At first 
it appeared to me that the Bection might be abused by ~e police, and 
that any Sub-IDHpcctor or any constable might go to the Police Superin-
tendent and say that such and such person was interfering with him, and 
the Superintendent of Police might say, 'All right, prosecute him.' 
Now, sueh a complaint on the part of the Sub-Inspector or constable 
might have been due to pel'8Qnal reasons, or jealousy or because they 
wanted to payoff old scores. .And there was nothing in the Bill to 
prevent that. Therefore, I suggested that the District Magistrate 
IIhoultl give the sanction. When a District Magilltrate in a judicial 
ca.pacity givell sllnction to pl'o.seeute, he would be obliged to make some 
sort of an inquiry. He will not give the sanetion easily. He will 
think twice before he gives the sanction. When the District Magistrate 
gives sanction, you may take it from me that there must be something 
in it, there must be some substance in the complaint. Then, to 8ay that 
when a District Magistrate gives sanction, the subordinate officers 
blindly convict the person concerned is not correct ;  a case like that 
now very seldom happens. Then, again, Dr. Nand Lal now complains that 
the case IIhould not be tried by a Second Class Magistrate, and that the 
appeal must not go before the District :Magistrate. Now, who is 
responsible for this state of things 7 This Assembly itself. Originally 
in the Bill a punishment of two years was provided. That nccessarily 
made the offence triable by a ~'ir t Class Magistrate and was triable on 
appeal hefore a Sessions Judge. The provision of two years did not 
means that every accused must get 2 years. The maximum was two 
years. He might get Hi days or two months. Now, we ourselves in 
. the Assembly after having created that difficulty, use that difficulty 
as an argument against the Bill ;  I do not think that is right and fair. 
Then, again, by limiting the punishment to six months only, you have 
made the offence triable summarily. That means there is no appeal 
from the conviction. Supposing a First Class Magistrate tried summarily 
a case punishable with six months, there would he no appeal and the 
decillion of the MagiRtrate would he final, whereas if the punishment 
WIUi more than six months, thero would be an appeal and the case must 
havo been hied in a regular way. To my mind, we are conjuring up 
imog'inary difficulties and dangers where none exist. 

Mr. Darcy Lindsay (Bengal: Europeon) :  I propose that the ques-
tion be now put. 

Mr. Muha'l1lDl&d Yamin Khan (Meerut Division: Muhammadan 
Rural) : Sir, I do not think that there is any single individual in this 
;House who call agree with the remarks of my friend Dr. Nand Lal that 
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there have not been such attempts. We all know that there had beeD 
great attempts made to seducc the police from their duty. 
Dr. Nand La.} :  1 never sail! that there were no attempts. I said tl~e  

were not rampant. 
Mr. Muhammad Yamin ][ban : I do not think any single individual 

of this House will agree with this remark that it had not been so rampant. 
It had been rampant. There have been many such cases reported in 
every district. 13ut, Sir. though I cannot agree with my friend, Dr. Nand 
Lal, I agree Witil him in the later remark which was supported by my 
friend, M.r. Huseanally, Ilnd which had been originally pointed out to this 
Honourable House by myself the other day when we had this matter 
before us. There is no me, Sir, of my friend, Mr. Pyari Lal, minimising 
this fact. His angle of vision is totally dift'erent from the angle of vision 
from which I 8eo tbis question. lIe is a Magistrate, and an Honorary 
Magistrate. (Laughter.) 1 fortunately do not happen to be under that 
category. I Rce the question from the point of view which I experience 
every day at the Bar. I have betlD practising for many years on the 
criminal side of the Bar, and I know that this is unfortunately the fact, 
and nobody will deny it, that if any sanetion ill given by an OffiN'I' like 
the District Magistrate the Courts subordinate to him will find it vcry 
difficult to refuse to ~ ict the persoll concerned. I madc a remat'k, 
Sir, about thiN the other day, and I hold to that remark even t.o-day. 
It is my personal experience, Sir. I have heard several Magistrates 
saying this : •• Look here, what are we here for f Weare the Rervants ; 
we have got to get our living ; what have we got to do' We have to serve 
the Government; we are not serving you. We have  got no concen} 
whether we hllv(' done It right or wrong. We have been under great 
pressure ; we have to give an account to the District MagiHtrate and a 
report win go to him about our conduct. Every caHe that we decide 
goes up hefore the District Magistrate. He goes t.hrough it ,'ery 
carefuIJy.'" If this is the character of the Magistrates, what can 'We 
expect then but injul:ltice, Jlure Ilnd simple, to the people who happen to 
be tried by sueh class' of Magistrates f We all know, Sir, what kind of 
people are the Sec<md and Third Class Magistrates, now-a-days. 
'l'hey have been simply made because some gentlemen happened to 
provide five recruits, other men happened to have given about ten 
thousand rupees for the war loan, and thill sort of people, simply becauRe 
they have rendered such and such service during the war, have been made 
Honorary Magistrates with seeond or third claM powers. I have come 
across myself people who are abllOlutely illiterate, cannot sign their llame. 
properly, and are sitting 88 Honorary Magistrates. Can anyone in this 
HOIl!le think that this clas8 of people will understand any intricacy of the 
law ,  I had the honour of appearing bef.ore an Honorary MagiHt.rate, 
who had been talking about the law, and that man said to me, .. That may 
he so in the law, but the Sub-Inspector cannot tell wrong." Well, 
because the Sub·lnspl.'lltor prosecutes a man, the Sub-Iuspector cannot 
tell wr.ong ; whutever is jn the law is nothing to him. Su(!h people 
consider the h e(~t r superior to themselves, because they ar(' bad 
cbaracters ; they want to take the help of the police in all their megal 
et~  'rhey \\ ~lt t til frighten their neighbours, to force their neighbourM 
to be subordinate to them, and thiH class of people are taking help 
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every da¥ from the police t:lub-lnBpectu11l. If a cue is challaned by the 
police and happens to .come before such a cu of Magilltratetl, can. you 
expect any justice from such a man 'i lIe can never do justice, and it 
hi very da.ugeroUB to leave sucll a 'weapon in the han<hl of such people 
where we have no justice at all. H the cue ill tried by a First Clasa 
Magistrate of a certain litan.ding, a man of good strong character, it 
would be all r!((ht. I would much prefer if it were tried by a Joint 
Magistrate. I am nut ashamed to say that in my experience, and I think 
my lDdian l ~thre  will not take offence in my saying 80, in my 
experience at the Bar, I have found much r~ater justice in the Court of 
an l~ li h Magistrate thall 1 have found in any Indian Court. I would 
much prefer a case to be tried uy an Englitih Judge or M.agistrate than 
to be tried enn by an Indian Magistrate of firlit class powers. 
(.4 Voice :  " Democratic I "f My friends may accuse me of not heiDI 
democratic, but this is the justice of the people who happen to be holding 
the power of ~h i trat" li and does not lie i~ the hands of the democratic 
party . 

. Another point is, Hi!", that my friend has given an illUl;tl'ation, and 
has iguored oue point. He referred to a ca ~ from Hallur. The facta 
werc that some pertiOll in authority happened to talk to a ~ ect r  

of Police, "Look here, such and such man is your friend, and he is 
leaning to the Khilafat movement. Why is he not challaned for such Ii 
long time." This man Bald, " All right, next time. " 'l'he ~ ect r 

comes and cltallans hIm for marching at the head of the Khilafat 
volunteerli. 'l'lu; man was trit!d and when the ~ l ect r of Police, 
who was to give evidence, IlI&id that he had arrested the man in the 
street. He subliloquently Clun€,' and confeslled to the Superintendent of 
Poliee, who happened to be a very honest and very efficient officer 
stationed at prf!sent in the Meerut district. When he came to know 
about this fact, he told the ~ll lllti ect l' not to gi\'e falHe evitlence. 'fhe 
Sub-Inapector went aud gave fallie evidence that he had arrel:lted the 
man in the 8t1·l.'et, while as a matter of fact he had arreNted him in hill 
own house. 'I'he man Wall convicted and IIcllteneed to ] 8 months' rigorous 
imprisonment. 'l'he Superintendent of PC!lice finding that the evidence 
given was absolutely Wl'Ong, reported the mattt!l' to the District a i tra~ 

aud the District Magistrate r!lported it to the High Court and the man 
wall let off. When you find that an efficient ~ eri te e t of Police 
is an honest milD, he does not lilft: any Ulun to be falsely convicted. 
Then you find this kind of ca l~  Unfortunately we cannot always have 
liuch good oftleen;, (A Voice: " Except in Meerut.") There is another. 
. point of which 1 will givt; the House lUi illustration. .My friend says 
that a District Magil'ltl'ato will never give sanction without going 
through the matter very carefully. Unfortunately in a certain district 
which I will not name, but it happened in my own experience, a man 
lodged a complaint against a Sub-Inspector of Police for beating him. 
because the Sul·Inspeetor demanded certain gratificat.ion from him and 
threatened to prosecute him, Bud this man refused to give the gratifica-
tion. IIe lodged a complaint ill the Diflt.rict Magistrate's Court, and 
the District Magistrate, without recording his statement on oath, as ~  

required by thu Criminal Pro<'cdure Code, sent the matter to be i e ti~ 

gated}Jy thtl i ~~  ~h l eri te ~t ~  ~li~e seAt it t~ 

-
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the ltlilpeetor of Police. 'lobe Imlpectol' ot })olicc happened to be very 
friendly with the ~tl l ~ 'ct r  'rhey u"cd to dine together, live 
together. The Inspector wrott' a very lengthy report upon this ........ . 

Mr. Preliden1. : Thtl HOllourable Member it! dealing with the ordinary 
aooidents of police administrat.ion. 

.. Mr .• 1Ibammacl Yamin Khan: I am only drawing attention to what 
will bappen it' there ill not sufficient lIaftlgullrd. 'l'his incident that I am 
relating will give the House tI clear insight into what will happen, and 
it all depend!! upon individulll District Magi!!trute!!. We have got Borne 
people who arc careful and they decide everything like a Court ; other 
people ignore judicial methods and are led by the Police, and in that 
case, ali it happened, the Inspector of Police, when he wrote the big 
report, said that thi!! mall should be proHecuted, Ilnd thut the case waS 
false. The District Magi!!tratc without going iuto the merit!> aud 
without makmg any inquiry ~ai , " Yes, I reject hi!! complaint and the 
man should bc proHecuted." I happmwd to dt'fcnd thi~ JUlln at that 
time. I brought a ruling of the Allahablld High Court to the trying 
Magistrate that this was quite illegal and I got the man oft'. 'fhis is what 
bhappening every day, alld we must expect that a certain thing will 
happen whicn 'vill ntlt be fail' justice, Ilnd for this purpose I had roo' 
quested the llu'lourable the HilDie Member t.o make thu. provision that 
tlWl cue should be tried only by a }i'irst Cl88H Magistrate of certain 
stJadiBg •. 
Mr. I. Ohaudhllri (Chittllgong and Rajshahi Divisions: Non-Muham-

Daa.ian Rural) : Sir, there is no question that we did recommend that 
there should be a proviso and Nlt!'eguard, as gi\'en in regard to Clause 3 
in our Report, and I wish the Honourable the Home Member to embody 
here the very wordH of our report, namely, that the clause doClil not penalize 
.. any action taken bond fide to procure in a lawful mauuer the abeence 
from duty or resignation of a policeman for the purpolJe of bettering hill 
l't:OIIIPectM or othenviHc l'urtherwg hit' welfare." 

The very words of the Ut!port, if embodied in section 3, will 
12 )lOON. I!i8ve ..... : 

Mr. Praident: Order, order. The Honourable Member is ]Jot iu 
order in making !.Iuch proposals at this stage. The Honourable the Home 
Member has given an undertaking to consider it at a later stage . 

. Ilr. I. Oba.udhuri: l have to t~ llli l , Sir, that wheu my IIonoul'llble 
friend, Mr. Cotelingam, moved hiH amendment it Willi throwu out under 
a w.i3apprehenttioll. Every e l l t~r of thiH llOlliJe kuows ..... . 

111'. PrelideDt: Order, ordet'. The amendment WIlK 110t throWll out. 
It was moved at a stage at whicl! it could not be moved, Ilud, therefore, it 
was not accepted by the Chair. 

Mr. I. Ohaudhuri : I lUll Hoi clll(,KtioJliJlg the ruling of the Chair, but 
a ~ ,to you, Sir, that even in law Courbl, if It decillion ill come to under 
a misapprehew;ioD or mi"take of facts, it is always subject to a review or 
~e iai~ll  'her~ is ~t a single Member of thill liouse who does not know 

• 
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that, Whl'll we llndel'Mtooo that "Mr. rotelingftm 'f! amendment waR being 
put to the HOUliC, it WIl'" the wholc of clause 3 ,that was put and '110t 
Mr. rotelillgatn't>! amendment, nut! it ,\'It'; \I1ule1' thml(l ci!'cumstHnces that the 
Members of the House said " Aye." They did not understand that it 
was th(' clausc that waR put before the House and that without the amend-
ment that waR moved by my Honourable friend, Mr. Cotelingam. Hnder 
t.hoMe circllmst,anceH the whole HOUHP voted in fa.vour of claURe 3, and the 
fact waR In{·ntioned. If that fact was mentioned-and the Honourable 
the President could 8J;Mrtain if' this waR not the fact-the ruling of the' 
Chair Hhould lIot be like the JawR of h(~ Medes and Persians, and as such 
ahould not be unaJterab'k>. If the proviso to clause, regarding which 
the whol .. • discussion iil this IIou!!(' is proceeding is put in, I think there 
wi1J be 110 11'Ouble and th(' Rill, as modified, will be passed. That will 
shorten the proeedure and we l~a  then proceed with the other businen 
of the House. 

If ~' ProllORal commend!; itSf'lr to the Honourable the Presiden.t 
and the Honourable the Home Member, J think there will be ah .. nd to 
thf' diRel1HRion with regard to thiR Bill. 

1Ir. If .•. JOIhi (Nominated: l..Iabo11r Interests) I move thatth~ 

qUl'!d iOIl he now put. 

The Honourable Sir Willi&m Vincent: Sir, I am grateful to· the 
lIousp for the attitude whieh t.bpy hllve adoptf'd to-day in regard to· tbia 
measure. I lxllieve thi~ decision will redound much more to the credit 
of this House than one in the contJ'Ill'Y sense would have done. 

!'Hr. YIlriollFl perroonnl attacks have been made on me in the course 
of thiN dehate. I rpg"ret thf'm, but T have abstained from answering them 
for ~  J'CftfilOn9. firRt. hf'causf' T did not wiRh to waRte the time of the House, 
Rnd in the sf'cond phlef', beCllURe T rarely allow my personal feelingR to 
illterfere with thl' attainmf'nt of the object I have in view. If I had 
tbOllf(ht tha.t any IlnSWCl' T might have given would have done any good to 
the <'EI1lRe which I have in view. namdy. the paSHing of this Bill, I should 
cel'taiJlly haye put it lip : but T know that recriminations lead to nothing 
but harm. and. in t.he C'il'elllllR1aneN'. 1 will leave it to t.hiR H ~e t.o ~e 

wlwthcr thA attackR whkh wfJ.re madt' 011 me were justified. AR to the Bill 
itsdf, T want to refel' only to one point. in reply and that waR the sug-
gestion. I think. of 0,'. Gour. which h:i<; hf'en repeateil hy Mr. Chaudhuri 
and other MemberF>. that WI' f:ho\1Jd have added to thiR Bill between Friday 
Imil to-day, a provision ~(' te  hy Mr. Cotelingam. My recollection 
is that Mr. Cotelingaln did not mo,'c the amendment, but asked me to 
(~ lll~i l'r certain points, A1Id T f,l'Olllised to c ri~i cr them. But whe'tlu;r 
he llIoved the amendment or not. it 'III'flH not.carrie<l,and, if J had inserted 
any clauHe in this Bill at this t,a~e  I should'have been guilty, I submit. 
Ail', of a groFll1 hrcach of tllp pri vile:rf.' of the House and Ilhoulc1 have acted 
without RllthOl·ity. Indeed T could not pOHsibly have taken thifi course. I 
demur however to the 8tatement of Dr. Gour that we have in any way 
increaRed the Mcope of the HilI. I understand that he contends· that the 
I\dditioll of ,the words move<] as an amendment by my Honourable friend, 
Sir Deva Prasad Sarvaclhikary, have had th.i!l effect. T do not believe 
that nnf one who e al ~'H'  t,hl~ Bill will acce:pt that. contention1 an<l 1 
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emphatically deny it,. In any case. mlly T say that the addition was made 
at the instance of this Assembly and not at the instance of 8overnment. 

Dr. Nand Lal ~ t  that this Rill is merely a prelude to legislation 
to prohibit attempts to tamper with the loyalty of other Government 
servants. There is nO foundAtion for that mggestion. So far as J am 
aware, thf' Governmt'llt hllve not IInv RUl"h Rill in contemplation. What 
we have always TeCognillE'd, what this Honse hIlA recognised, what has 
been Y'ooogniAf\d in Great Britain, if T may REly AO, is that the police stand 
on a pecnliar position. thnt thf'Y srI" a servicf'. which it is ('NIcntial for thf! 
peaee and tranquility of this country to protect. from Rll(~h att.ackR. There 
are speclal laws relating to the nlHitllTy serviCe!! and Il similar enactment, 
thon/l'h apparently in the opinion of thf' notll'le R law of a much IM18 
drastic cbu8etf'r. is needed for tlH' protf'ction of the police. 

I want now to turn to the question of the class of Magist.rate who ia 
to try these offellces. I do llot join with Mr. Yamin Khun ill thf' opinions 
that. he has expr('sse(l OJI the lnf'!"ih; of Indian Magi!ltrlltes or Honorary 
MagistrateR. (Hear, hf'ar.) I h(>1ie\'e that many Honorary ~i tr t e  

8l'every caJlablf'  lind i t~ li lt, 111('\11. ( ~al'  hear.) Ilmve met many. 
They may HOt. be great lawyers. Many of the .Just.iees of the Peace at 
Home are not lllwyers at all, but. they are men of affairs,. men of honesty, 
and men of pm;ition an(l rf'!fJwcfllhility who (10 thdr duty wf'l1 and honestly 
and. in thN:e ( ir\~ 'lla ('e 'l  T rrgr('f thl' reflf'f'tion that. has heen made upon 
their eharnet!'l' :md fin t11(, rlHlrll!'tf'r of their work. But.. Rir, if there has 
hen any change in th4! juriAdiction of the M8Jrletratea who are to try thMe 
('"aMS or in the mone of trial. who is rf'l'lponsible, the Government, or the 
Memb('rs of the .\!Vlembly, hy l i ~ am('ndments wit.hout (,-Onsidering 
their (:fl'ect' We opposNl the nmflndment.; we were voted down. I 
believe 1I0W thRt t.he House will !l('e t.hey were not entirely wise in pro-
posing an Ilmrmdment without, lit a l~  rate. realiRing what the effect would 
be, or r ~i ~ n()me 9upplementlll'Y pmendment to meet. the new situation. 
Sir, at the same ti (~, J am quite prepared to look int.o this matter and 
to propose an nmendmrnt in the Couneil of State to t.he effect that the 
oft'enoos under this Act shall be triable by First Class Magistrates only. 
'(He:\r, heaT.) 1 hope that will ml'et the objections that have been urged 
here. (D,..". t~  Gout' : .. And not 81lmmatily;') What I said W88 I 
would attempt to secure that the cases are tried by Firat ClaIR Magistrates. 
I cannot promiRe to do more than give consideration to the point railed 
by the Honourable Member. ,If any amendments arc made in the Council 
of State, the Honourable Member will have ample opportunity of l'e-open-
ing the question when the BID comes back, if he 80 desiretl. 

On this other question raieed by Mr. (,,otelingam, I have already lIaid, 
and T repeat it, that I mywelf e i"~ that the Bnt does give effect to what 
is Y"equired. I am quit.e pnpnred however to re-examinf! that with any 
Member/! of this ASAembly Md, if 1 find the Bill iF! df'!fect.ive in anyway, 
then I ,will introduce, or ca ~e to be introduced, in the Counoil of State 
an amendment which will enact that lawful mestmrefl on the pan of 
pel'8Ona Reeking to promote the welfare of constables, even if they invOlvt! 
their leaving the semee in a lawful manne1'1 shan not be ( r~ eea~ r 



Tnl I'OT.JC)I! (JNC1'J'llIJ!NT TO DJ!lA pmmON) BJLI.. en 

T hope now that T have snt.i'ifled thi" House on aU the points rafted 
by Honourablt! Members. 

Mr. President: The question is : 
., TJIBt the Bill to provide a penalty for sprl'ading dlsalreetloD among the poUeo 

and for kindred Olr(,MetI, lUI nml'ndl'd, be pallllt'd." 

The motion WaH adopted. 

THE INDIAN BOILERS BILL. 

111'. A. O. Chatterjee (Tndllst.rieR St'cretary) : Sir, in the absence of 
tilt' Honourable Mr. InneR, who hall ro be in aJlother place on urgent 
bUl'lillf'lIA, T ask your permission to make the two motions standing in his 
name. f 

SiI', I beg to move ~ 

" That tho following leVI'D Memb<'rs ot the LegiSlatIve AuembJy be nominated 
to serve on the Joint Committee to cOlllid('r an.l report on the Bill to eouolidate 
!llId nnll'nd the IlIw r<,llIting to 8roam·boile1'6 in India, namt"ly : 

The Honourable Mr. O. A. Innes, . 
Mr. N. B. Saklahala, 
Dt. H. S. GOIN', 
Air Montaltu Webb, 
Haji Wajlhulidin, 
Mr. Aellllllgiri AYYAr, and 
mysclf. " 

I may state, Sir, that I have obtained the consent of theRe gentlemen. 

'fhe motion waH adopted. 

THE WORKMEN'S COMPENSATION BILL. 

Mr. A. O. OhBtterjt'f' (IndllRtrieti Seeretary) : Sir, I beg to move: 
1/ Thnt thC' following t>leven Membel1J of tbe Legislative Aaaembly be nommated 

to aerve on tll<' .Toint Commlttt"t' to c01l8i<lCT nml report on the Bill to de8ne the 
JinblJlty ot employeJ'R In .. ~rtlli  C'llIlel of luite for <lamagea brought agaiut them 
by worknJon, and to provide for the payment by certain clauea of employel'll to 
t1.eir workmcn, of cumpen8ution tor injury by aC'eideDt, namely: . 

Tho HonouraMIl tm. Law Membor, 
The Honourable Mr. O. A. Inn08, 
Mr. N. M. 100hi, 
Mr. N. B. Baklatvala, ' 
Mr. Darcy Lind8llY, 
Mr. K. C. Neogy, I 

Mr. B. S. Kamat, 
RIIO nahadllr T. Thlngn('hariRr, 
Mllulvi Abu1Knseln, 
Mr. 1'. P. Olnwnln, lind 
mylMllf. ". 

The motion was adopted. 

'l'H~~ OODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

'lhe Honouf3,ble Sir WilUam Vincent (Home Member): Sir, I move: 
•• That the Bill further to amend the Code ot Criminal Procedure, 1898, ant! 

the Court-fee. Act, 1870, Qft ~aall  by the Coullcil of State, be taken into eOIl' 
.Idorution .. "  . 
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[Air William Vincent.] 

I do not propose at present to refer to the variou!! clausell of this Bill. 
They 'lire fully explailled in the 8tutenit'llt of Objects Rnd UeaSOll!!, the 
notes 011 clau&eR, and also in the report of the Joint Committee. The report 
itself, t may say, covers about 12 pallC!l. But I should like to explain the 
exhaustive consideration which hUR been given to this Bill before the IIouRC 
dooidllR whether it will accept tIle m6tion which I put befol'f' it. 

A code like the Criminal Procedure Code neceR88rily needs revillion 
in the light of changing condition, and also of ehangillg deeisions, from time 
to time. The first consolidated Code, I believe, was enacted in 1872. It 
was revised and re-enacted ill 1882 after an interval of 10 years ; but I may 
88." that ill the mealltime in lR74 HOme 47 new I!l'ctiolll! had been added 
to it. There WIlS a furthel' revision til III cOllllolidation in lR98, and the 
r~ t revision, &1' the revil!ion from which the. present Bill arises. waR 

. begun in 1910 when t.he Goverllment of Illdia invit.ed the opinion of Loeal 
Oowrnment.'l on certain suggested amendment. I myself began to work 
on the propoRal1! includ('d in the preRent Bill in 1912. I was then Secrf'-
tary in the lJegislative Department. and I may MY t.hat I devoted many 
month!! of heavy work to t.his Bill. W ('11, thE' Bill was introduced, I think, 
,in tht· old Council in 1914 by my pred('ct'AAOr. RuhMequently a Committee 
ofw·ry dildinj!uish('d lawyeTR Rat on thi!! Bill aTld('xamined it for many 
nto)lthJo1 in 1916. The nallft's of the members of that Committee are meh 
that they will command respect throuirhout India. The Premdentof t.he 
Comruittf'e was thRt eminf'Tlt lawyer Sir George IJOwndes. They modified 
certain provisions of the Bill as orijlinally proposed. 'Vl'll, the Bill was 
again introducE'd in t.he new Legislature in February of last year. I think 
monY Honourable Memberl! of thiR HouRC will remember that. It waR 
not at that time referred to Select Committet', because the HOIlRe WIlS not 
wming to adopt that Mil THe. It waR 81lain introduced this year, Ilnd it. was 
l't'ferred to a Joint Committee in the Delhi e ~i  It WRR examined by 
that Committf'e in jrreat detail in JunE' of this year, and I am grateful to 
th .. MemberR who attended that Committee. I am bound at. tJl(' same time 
to Ray tha.t a number of gentlemen who promised to Herve on the Com-
mittee did not attend or J!'ivl' UR any assistance. T have MUlled to be 
a ~ e  to the report a Rtatl'ment Ahowinll which Honourable Members 
attended and who failed in thiA, because I wish to emphaRise a point that 
1 have made in thill ARRPDlbly in tb(' course of the Ia!4t Ae!l8ion, namely, 
it is not 110 easy aA is A8:id to Hecure f\1l1 attendance of members of com-
mifte('f; throullhout the year ('it her at Rimla or at Delhi. The report. of the· 
Joint. Committee was laid on the table of the Council of State, in which 
Chamber the Bill orilliJlated, on the 6t.h Septemoor. CopjPs were, I am 
informed, circulated at the Rame time t.o all M('mbers of thi", Assembly. 
The Hill as amended by the ,Jotnt Committee has not been cha ~e  by the 
Council of State. It a~ returJlE'd here and laid on the table after securing 
th(\ approval of t.hat Chamber. It haM indeed been lIubjected to full 
extunination by many authoritielv It haH been before the Members of 
this Assembly for 18 months. It ill true that the MemberR have had a 
shorter time to consider t.he HmendmelltH which havl' been made by t.he 
.Joint ,Committee, but. I contend that the time aWorded has been RUtReient 
for anyone wbll wished to make Il study of the ehalllles ml\de, for really 
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the modifications arc not radical in their character. If however the 
H ra l~ Members propose to make any changes in theBiU which have 
))ot \x'en made by the Joint Committee, they have had 18 months' time to 
ccu,.,ider. I understand, however, that some of the Members of this 
ANSembly Heck to have the consideration of this Bill pOlitponed again. I 
IDYI.clf do llot think that Government would be jUl'ltified in accepting that 
DlotiOJl, 1'he uou-official Members of thil.-l Chamber are however in a large 
majority and they arc ill a position to enforce their views that the COD-
liidcratioll of this Bill should be postponed if they think fit. The Govern-
ment are anxious 110t iudefinitely to delay a Dleasure of such importance 
which has rl'eeived such careful eonsideration. I mention 01'l.e other fact for 
th<, e ~i erati  of the Memberll of this Assembly, n()t. indeed as a matter 
of importance to them but as a matter which must weigh with the Gov-
ernml'ut-tbe . fact that the two Members of the Government who have 
bt."eH clOHdy eonnected with this Bill from its illc~ ti ll, my Honourable 
Colleague and myself, will be here this Bessioll snd will not in all pro-
bability be here to complete the examination of this Bill if consideration 
is deferred, But I do not ask the House to attach uudue weight to that 
fact. J merely fllly that it is a factor which must reasonably weigh with 
th( GovernmeJlt ill bringing forward this motion. In conclusion, 1 have 
ouly to Kay that if tllfl HouRe are ullw.illing to accept the motion for COIl-
I'iderhtioll' of thiH measure and seek to dday the paRsing of a Bill which' 
effects material improvements in the criminal law the reRponsibility for 
the consequences of the delay will not lie 011 the Government but on those 
who seek sUch a postponement. 

Dr. B. S. Gour (Nagpu\' Division : Non-MuhamDuidau) : Bir, 1 regret 
I huye to repeat the request which I made on the-last oCClUlion when the 
HOJlOurable the Home Membel' alllloWlced to thi,. HouNe the businell8 to be 
brought forward 011 a future date, I then Ilttlted that the Code of Criminal 
Procedure was It very comprehensive aud intricate meallure and required 
some timll to study. 1 alHO pointed out that the crowded programme of 
thi", lSeSlolioll precluded many members from giving to it the time aud leisure 
whi(lh they would otherwise do, 1'hc Honourable the Home Member then 
pointe(l out Ihl:lt it was for this House t() decide whether the Bill should or 
~ l  not be proceeded with, He haR elliarged upon what he said on the 
last occasion alld I shall "ery bricfly advert to thc various reaHOll.6 given 
by the Honourable the Home Member in support of the view of the Gov-
ernment. 

He has told thi,. House that this. Bill has been on thf;: tapis of the 
Government for the la~t 12 years. .1 congratulate the Honourable the 
Homl! Member for plaoiug before thit> 1l0Wle the accUJDulated result of 
the lt r~ of these last 12 yearli, but iii that not th~ reasQn forgiving this 
Houl!e at leUl'lt 12 days to eou,.idcr wbllt 1wt beeu brought about after 
12 years of very productive wOl'k and labour t 'rhe Honourable the 
Home Member says that this Bill has beou pll$ed unameudedby the 
Couucil of ~tate  But 1 venture to ask the Honourable the Home Member 
whethel' the quel::ition is more relevant or not whether any amendments 
woro tabled in the Council of State and rejected. 

The ~ le Sir William Vinoent : M.ay I answer that question, 
Bir 1  A number of amendments were taken and were either rejectcd or 
withdrawn. (&0 Balwdv,r T. Ra (l( ar~r :  " What al'C they' ") . .,' . 
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Dr. B. •. Goar : That strengthens my position. It is the duty of 
this HOWIe, it is incumbent on this HoWIe to rc-examine those amendments 
and to see whether those amendments or thc rejection of those amend-
ments should reecive the concurrence of this House. Have we got those 
nnu'JI(lments ,  W c have not. Had we time to get those amendments , 
We had not. When W81:1 the Dill finally p8l:ll!lCd by the Council of State f 
I only read in the daily prellS thc speech of the Honourable the Secretary 
of the Legislatjve Department and a summary of the discUSHion and the 
fact that the Bill \Vas passed. 1 have been most anxious to provide myself 
with n copy of the proceedings of the Council of State and I am perfectly 
certain that the Honourable thc Home Member would 1I0t grudge me time, 
to nbtaill a copy for 'the purpose of informing myself and I am surl' that 
every Member of this HoU8C would like to possess copies of the proceedings 
of the Council of State to see as to what amendments were propol:led by the 
representatives of the people and with what relJult and for what reason. 
Now, Sir, thiN takes timc alld I am sure that the motion of the Houourable 
the Home Member that the Bill be taken into conlJideratioll ill It purely 
lot'mal motion. He ktlOWIJ that there ill a very strong prima fac'w case for 
giving us time.  The Honourable the Home Member said that thiH Bill has 
been before the lJegislature for the laHt 18 month!!, But 1 am sure the 
.Honourable Member knows that we do 1I0t commence the study of a Bill 
which is in the course of formation. Changes are made, amcndment.s 
introduced, discussion ill proceeded with, and it ill only after the Bill 
emerge& from the Select Committee that we are called upon to cxamiJl(! its 
pl'Ovision8. Consequently, the fact that it has been before the Legililatul'c 
during the last 18 montlul, does not, I think, tie the hllnds of thitl House 
in IUIking. for time. Then the Honourable the Home Member !laid that this 
Bill does not contain any radical changes. 

The Honourable Sir William ViDcent: I thillk the Honourable 
Member is misquoting me. What I said waH that the .Joint Committee had 
not made any radical changes in the Bill as introduced. 

Dr. H. •. Gour: I thank the Honourable Member for correcting 
me, tbat the Joint Committee have not made any radical changell in the 
Bill. Well, Sir, I am not quite sure whether that ill any reason for not 
pos1,poning the consideration  of the Bill. Wtl have all some changes in 
our minds, we have all some amendments to propolle, and unlellS we examine 
the provisions of the Bill clause by claWle, it would be impossible for WI t~ 

Hay how far the Bill as presented to thill HoWIe should receive the con-
currence of the Honourable Mcmberll. Only, Sir, a few minutes before 
I got it, I got a letter from Mr. Ro88 Alston, the leader of the Allahabad 
Bar, asking me to move an amendment in this House to a most important 
claullC of the Criminal Procedure Code. If the Bill is proceeded with now, 
I IIhan not be in time to move thill amendment, and there are a large number 
of amendments, I have no doubt, in the minds of, Members which could not 
be moved for want of time. LaRtly, I lament and I have no doubt the 
majority of the Members of this House will lament the impending changes 
in thc Executive Council. But, much 8.S we lament those changes we 
cannot forget the fact that we are not ready t.o go on with the Bill and 
the fact that two Members of the Executive CO,UllCi} wlll cease to hold 
otllce before the e~t term C?f this Assembly commelle.es cannot alter ~~ --' - . 



position in view of the fact that we have not studied the elausell of the 
Bill with a view to give our concurrence to the motion which the Honour-
able the Home  Member places before this House. I must also in thiIJ 
connection point out to the Honourable the Home  Member that this BiU 
as it was presented to the Honourable Members contains merely the pro. 
posed changes, or the proposed amendments but the amendments have not 
beel: placed in ,itu with the sections with which they are to be incorporated. 
I think for the purpose of facilitating the examination of the Bill all thf'.se 
amendments should be embodied and incorporated in the sections to which 
they relate and the amendments should be printed in italics as is the rule 
of the JJegilllative Department. If the Bill iF! placf'd in our hands with 
the improvements F!uggested by the Select Committee it will facilitate our 
work, economise our time and we Rhall be ready to go on with the Bill on 
any future date that the Department may be able to place it at our dis-
pOijaI. As at present. advised, it is a long and laborious production of 158 
palleR which wiJI take UR days and days to work into the existing Code of 
Crilllinal Procf'dure and it iR l~' aft<>r that  that we can virruo.lise the 
changes which the e~ lat re intends should be mAde in the existing Code. 
I therefore suggest'that these are weighty considerations which cannot be 
dismissed on the I/:rounds Ruggest.ed by the Honourable the Home Member 
and ElS J hAvp. Raid and I r!'lwat, thou') h  T )'erzrl't that (~ shall be deprived 
of the t ' ~ I'xpr)'ipnc/> of two HonOlIl'ahle 'M('mhers of this HouHe, RtiIl, 
we cannot llosl'libly proct'ed with the cOIlRideration of this Bill t.o-day for 
fbI! reasonR J have stated. T ha,'e no doubt that J shall receive the con-
~ rr~llce of the Honourable Membf't in the motion that I am making which 
IS, Flir : 
" 'That th!l furthrr ronsiderntion of this Bill hI' postponed till the neJrt Bession," 

Sir DeVil Prasa.d Sarvadhikary (Calcutta: Non-Muhammadan 
Urban) : My friends on this side ()f the House entirely support the motion 
for h(~ postponement of the consideration of the measure. At t.he same 
time I must admit that tlw Honourable the Home Member has placed his 
Pl"('p()Rition ill a v('ry fair and candid spirit. It WitS hts duty, as the 
retiriTl!l" Home Membf'r in charge of the measure, to bl'ing the matter 
earlier before the Legislative Council. He has given more than one indica-
t.ioJl that he will not usc hiR usual zeal in seeing the measure through now 
if there is a subst.antial volume of opinion in the HouAe to the contrary. 
I think Honourable Members on both sideR of the House will take bis cue, 
read t,etwetln the lines from what the Home  Member himself has said 
thllll from Dr. Gour and mYRf'lf, Sir, T join in the regret that we are 

~i  two of our colleaguNI wh() haV(~ been long with llI'l and been of so 
great use to the Assembly in theit dcliberRtions, I discern however a ray 
of hope. When the Honourable the Home Member Apeak!!, he speaks 
cautiously. I do not know whet.her some members heard and understood 
him as I did. lIe used tbe qualifying words I in all probability' to t.he 
p.fl'eet that he and Dr, Sapru will not. be hllre when the matter comes up 
next. I hope they will be with us. Sir, this mP.aRure may not be takon 
up again for detailed consideration for another] 6 years like that of. ] 1'98. 
It. mll.\' not he taken up for 10 yelml like that of 1892. We arc liot. It'gis. 
101 inr. ror all time bnt we are lellislat.ing for It fairly long time andmllst 
be cautious and deliberat.e. I think that wllat. haR t.aken the Q()vern. 
Plent 12 ~ear  to m",ture ought to take 'lfi a little leAF! than that but reason. , 
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ably long. longer certainly than n week or ten dart!. All has been pointed 
out, the ordinary member, I would not call him lay member &8 dis-
tinguill1ied frem the lawyer members, does not seriously begin to apply 
himself to a measure till he sees what the Select Committee ha'l done in the 
matter. Having regard to the difficulties that have heen mentioned 
about the amendments not being shown in position and various other diffi-
culties, I do not think it could be possibly expected of us, having regard to 
the very f8st lire we have been leading for the past few days (Laughter) 
(I mean in this Assembly, not out.side) that we Hhall be able to do justice 
to the measurt> if' it ill Ilttempted to he rushed. lAke Dr. Gour, I ha\'e 
l'eceived several recommendations and requelltll for amendments which 
could not. be tabled. Mr. Palltulu is t.he only one who has bf>en industrious 
enoullh to give us some amendments. I do not think they cover the whole 
of thl' ground. There are outstanding points, ev('n after the Council of 
State has dealt with thl' mattf'r, t.hat have to bl' omitte.d or brougbt in which 
will have to be fully dealt with by thf' Assembly when the matter comes 
up. Therp iN another mattpr t.hat T want to mention in this connection. 
1 hope that. in the interests of economy it will not. be said that a big Act 
like this cannot be printed in the way HUA'gested by Dr. Gour. I think it 
oUJrht to be. In addition to that, I think t.he collected opinions on the 
nill ought to be circulated. T know that from time to time we receive 
batches of opini'IlIK. T hope it would n()t IH' Mnsidel'ed wrong if I werc to 
Hay that peoplc do not remember the substance of what they received 18 
~  12 months ago or that tlicy can see things in their propcr perspective 
on thc strength of such recollection. In fact it is difficult to kcf'p theBe 
scatlC'rrd papers for a length of tim!". I bdi!'VI' Select Committeell receive 
collected opinions and viewH f.·oll1 different. ppople and bOdies when they 
are considering a Bill. J think Honourable Members of thiH House should, 
at least in connection with a measure like this, be helped with recircula-
ti()n of t.hOHe o{l:nionsin Il connected form before they can apply their 
minds to t.he t \ h~  Sir, in vit'w of t.he conlliderat.ions that bave 
been urged, I think the postponement of t.he measure should be aecepted. 

Rao Bahadur T. Rangachariar (MlldJ'aH r,ity: Non·Muhammadan 
Urban): I am \'~r  sorry i e~  tlUlt I have to support thiM motion for 
pOlltponemem 0: the c,msideration of t.hiM Bill. The HOllse wilJ bear 
witness that 1 am not an indift'erent mf!mher of thiR House. I can 
honestly assure the H l~e that mllny /I time my apprentiee placed t.his 
Bill he fore me for conlliderat.ion. so that if T llft"(' ftny Ilmf'ndments to 
make I Mbould make them, but. 111lVinll rellard to t.ht· lither Bnd more 
nrgent husines", that cnJnmllnded thl' attention of fhiM Honse I was not 
able to hf'stow oven 15 minuteR on this Hm. 

The Honourable 8ir William Vincent : You have had 1 R month" 

Rao Bahadur T. llangacharlar : My friend remind!! me that we ha"" 
had 18 monthR. Sir. \\"I1S not. the Bill committed to t.he Select Committee 
in the meanwllile ? And, it ifll but courtesy due to them that we IIhouId 
awaIt their renon. It 'would be arrogating to oUl'Relves the function of 
(l( i ~ the work of the Select Committee whom we oUl'selveshave chosen. 
'l'hel'efore. Air. T waR anxiously await.ing t,]\(l report. of tlll' 'select. Com-
mittee. The Seled, Committee'M report was onlr available on the 7th 
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e t ~ er and I do 110t think the eOWltry has had an opportunity of seeing 
the Select Oommittee'li report Rnd noting the changes they have made, 
whether IlUbstantial or otherwise. 1 know, Sir, there are very many people 
who l.re keen on knowing what the contents of this Bill are as amended 
by the Select (;ommittrc. There is a friend of mine, Dr. Swaminadhan, 
who has editeu sevel'a) editions of the Criminal Procedure Code. He 
wrote to me only at the end of August llLSt asking me to send him a copy, 
if that was pet'lCi88ible (and my Honourable friend the Home Member 
8H!lured us the other day that it was not permissible that Members of the 
Legislature could have copies of the Report without its being placed on 
the table of the House and he is quite right there), He 0.00 tells me, • I 
lIhall bc glad.to jot down many points. Not that it will escape your atten-
tiOll but to give myself the benefit of early suggestion.' So that, there arc 
people anxioUidy waiting to make suggestions and therefore the public 
have not had aD opportlmity of considering the report and the amended 
lIections, and J'l'rsonally, Sir, those of us who have interested ourselves 
in the work of this ASl!!cmbly have not had the requisite time. It is quite 
true, my Hotlollrable friend js right in saying that we have had 18 
months; I have ulready given the explanation for the 18 monthl!!,-it it; only 
now that we have taken to it l>erioUliIy ; when we know really that the 
work is coming on, we shall devote ourselves to that work. What is the 
good of saying that we knew that this work may come on 1 We have got 
other work to do j wc have not an army of Secretaries, Deputy 
:::!ecl'etarieH, liuder Secretaries to assist us in this work, and therefore we 
\;ave to do it here, and we J;ot the report here in Simla where we live on the 
top or hills, inaecessible from each other, and where we have not got our 
0\\11 library. It is difficult, it is a very difficult proposition indeed to 
ask us, to say that we have completely studied the 500 and odd sections 
of the Code 80 ~ to be I'eady to give such assistance as we ought to give 
in this AssemMy in tlw shaping of such a Code. Mueh as we regret, 
8ir, that we, the House, may be deprived of the assistance of the two 
great MembeMi on the 'l'reasury Bench in the final shaping of this Bill, 
the' interests of the coulltry and the interests of this Assembly demand 
a pOl!ltponement. We have the benefit of their viewl!! already in the 
amendments they have introduced: therefore, it is a question of what 
amendments aud what alterations we of the Assembly can make j and 
therefore that. r~ i el' tl \ (lugllt to have its weight, but 110t to have 
undue weight with us. I may men.tion one other fllct. So far as this 
question goe3, we had only two non-official Members of thil!! Assembly 
on the Select Committee,-my Honourable friend, Mr. Subrahmanayam, 
who I find attf.'nded evel'Y one of the meetings, and I am proud he did 
so, S1\d my other Honourable friend, Mr. Chaudhuri, who attended 10 out 
of 14 meetingl!! ; so that ou_r Assembly was not loItrongly represented on the 
ele~t Coullnitr.t'c. Only two of the non-ofiicial Membery werc on the 
Select Committetl, and OJ1 lUI important Bill like this I think Jnost of us 
ought to have It voice in the l.iilHping of the Code,-and we have not had 
much time and opportullity w best.ow the attclltion and care which the 
subjeetdema.uds. I thm'efore gladly and strongly support' the motion 
for postponement, 

Mr. W. M. HUl&naUy (Siud : Muhammadan Rural) : Sir, I elltirely 
!880ciate myself with my HonoUl'able friend, Dr. Gour, on the motioA f2J;. 
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postponing this Rill which he has made this morning. The Bill is a very 
important one, Sir, and it has been in our hands, 80 far as this Session is 
concerned, for about 10 to 12 days; and it is a question whether a Bill 
which has taken 12 yaaNl in the making of it, and one full month, abnost 
from day to day, for the Joint Committee to amend it, should not be in the 
hands of the public, more ospecill.lly the lawyers, the several Bar 
Associations an'! other gentlemen who take an interelit in this meaSUl'e, 
for them to cuusider what sort of suggestioWi they will make, or what 
amendments they will propose, through their representatives on the. 
floor of this Housc. Bir, the ollly serious objection to the postponement 
of this Bill that appear::; to my mind, is the cOlltemplated rotirement of 
two of our Honourable friends, the Honourable the llome Member and the 
Honourable the Law Member. So far M these two· gentlemen aro con-
ccrned, we wi-sh them all happiness and joy in their retirement. And we 
do all wish very sincerely to see the Honourable the Law Member as one 
of us in the H.I'Y near iuture on the non-official benchcH ; and, so far as 
the Honourable the Hom{\ Mt'mh('r is concerned, that he will guido us with 
his advice from till' India Officc in London. '!'hc printing of thi" huge 
Bill, ~ir, as haH been pointed out by my friends, is ahw defective. Not 
only the amen<L:\ents slwuld be t~ l rat  printed, but I would add that 
the c la ati ~ to th(~ various cluuseli at the end of the WI should aiHo 
be printed side bYliide with the various clauscl!! so that we can see and 
read and ~t  them all at a glallce. This would tdso be an additional 
reason, Sir, fOI the potltponem(mt (If the contlideration of this measure. 
I do not see, ~lr, that therc iii any very great emergency for rushing 
through this nm in the next two days which have been reserved for it. 
Nor do I think that the !leveral proposals which are likely to cunle 
forward for amending the Bill during these two daya that have been 
reserved, besides t ll ~, will be at all sufficient. 'fherefore, I do not 
consider that eycn if we take this measure into our eonsideration to-<iay, 
it will be got through within the two daYFI lUi proposed. For these 
relUlons, Sir, I heartily associate myself with my learned friend, Dr. (iour, 
and Htrongly snp}Jort the motion for adjournment. 

Rao Bahaf\ur O. S. Subrahmanayam (Madras eeded districts and 
Chittoor : Non-.:'Iluhammlldan Rural): Bir, with regard to this motion for 
adjournment, the grounds for adjournment hayc been put very 
temperately by my hI end, Mr. Rangae.lIariar. But so far as the 
representative..! of thi8 Al:Itiembly are concerned, I must say that there WIlB 
IIOmething radically wrong in the number aSHigned to this Assembly . 
. We were three non-off.dals, of whom one was altogether absent right 
through; and speaking for myself, well I always found mySelf pitted 
againllt the experience and th'~ inside knowledge of the Honourable the 
Home Member, and found m} Kelf too weak Hingle-handed to resist the 
arguments whi'!h he very oft<m put forward. (lIear, hear.) I do not 
say that he t.hereforc took any undue. advantage; he did comply with 
many of our &uggcstior.s, and 1 do not say that in -any spirit of deprecia-
tion ; but I 8dy that it would have been much better,-and seeing the 
attitude whicll the AHsembly now takes, it should be made possible to 
have a larger I1.l.lmbcr of Members of this .Assembly on SeleetOo_itteea 
~ thia charact.f!r on Bills of this controversial ehal'acter. W ell, ir~ th'r~ 



are two sides to this qucstion of adjournment. It is said there has not 
been sufficient time to go through the Bill It must also be said to the 
credit of my l~al' e  frJends, Dr. GOU1' lind Hungachariar, that they could 
make up their minds in /l. single night whut changes ought to be made in 
this Bill. 'l'hi" liill is rIOt a DlIW Bill; this is a Bill which they havc dealt 
wit.h practically ull their lives, and I suppose they have had a week over 
this Bill-this 11\ a piecc of IJcgislation with which they are familiar for , 
more than 30 yearM, each of them ; and therefore, the arguments they 
put forward a:.'c evenly i>aitmeed, and I for the present leave the matter 
in the hands of t.he Assembly. 

(Sevel'al HOl1{)u1'ablc Jle1llbc1'S :  " I move that the question be put.") 

The Honourable Sir William Vincent: Sir, I should be very grateful 
if you, Sir, would give II. ruling on the question which has been raised about 
the circulation of the Heport of a Select Committee to individual Members 
hefore it has belm presented to the House. It is a matter of !iOme lIn-
portance, aud L believe that thc procedure that WIIS followed W&I> correct, 
and certaiJlly ill accordallctl with the practice of the older ()ouncil. If 
you would givc llie II. rulillg on the point before we close to-dIl.Y, 1 should 
be very grateful. 

'J'hcl'e is Olle poiut ill cOlllwct.ioll with thc medts of the mot.ion bewre 
WI that 1 wiijh to make ubunduntly clear to MelUberl:l of this hSl:lcmbly, and 
that is, that if 1 cowmlted my plwlolOlIal feelingll in thil:i matter, I should 
undoubtedly vottl fOl' the amendment. I do lloi think any Member of the 
Asscmbly who knows the strllin devoh'ing Oll a member of the Government 
who has to push Il. meMure of this kind through tho .As8embly with the 
innumerable amendments to be dealt with, would think that I would willing-
ly undertake thc task, (Hear, hear,) 

Sir, we have been reproached because, it ill said, that the Humber of 
Members of the Ijegislative Assembly on the Joint Committee was illude-
a~the number of non-official Members I IShould say. Might 1 remind 

tt.e Houso that they voted the number to go on the Joint Committee. Any 
one could have proposed the inclusion of other names ; I should not have 
opposed the suggestion. It ill hardly 'fair to suggest now that an insuffi-
Clent number of members of this House were on the Joint Committee when 
not a ilillgle member took the trouble to suggest that more members should 
be elected. J..'urther, Sir, I am not sure that all the members who were 
elected did attend, 01' even that some of them did not fail to attend, & 
single meeting of the Joint Committee. It was then suggested by my 
Honourable friend, Sir Deva Prasad, that I was a little doubtful in my 
statement that my Honourable colleague and 1 will 110t be here if this Bill 
it postponed. Naturally I expressed some doubt in speaking of my 
Honourable eolleague, because I have not first-hand information of what 
his intentions are. But, speaking for myself, I have 110 doubt whatever 
that I shall not be here. 

Another point raised by Sir Deva Praaad WaH that the opinions should 
be circulated. May I put it to Honourable Members who are always out 
for retrenchment and 80 keen on eoonomy that these opinions cover a con-
siderable amount of papel' aud would make quite a lar ~ book ; here is the 
~e cou1.auuu" till! whole case (picking up a 1&l'8e tile). (A VotOf : " Ancl 
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[Sir William Vincent.] 
you suggest our reading all that t ") 1 'l ~t you should uot put the 
Gover,ument to the expense of reprinting amI cit'culating such a volume 
of papers to pel'llOn8 who will not take the trouble to keep or read them. 
(Laughter.) The question of printing the amendment propoaed in the 
Bill itt .it" will, 1 have no doubt, be considered by the IJegislative Depart-
ment, but I am not in a position to make &11y promise as to what they will 
do. Honourable Members will however find that they have such a pile of 
papers to read that next Session, 1 suppose, they will come up and say they 
have not had time to examine them. /Sir, 1 heard with Rurprise that 
Honourable Members never even examine the principle of a Bill until it 
has emerged from the !Select Committee. I suppose that explainR the 
attitude of HOme members of the HOUIie on the Police Bill we have just 
paued. Sir, I am coll8trained to press the motion before the HUUKe ; if 
the nOll-officials like to turn the mution down and to accept thfJ proposall 
for adjourument, then let them turn it down. But let it not be ~i  that 
this was done With the Government (·onsent. 

Mr. President: The original question was : 
•• That th\~ Bill further to IlDltlud the Code of Criminal l'roeoourc, lllltll, &lid 

tbl" Court·fl'C8 Act, 1870, u pusoo by the Conneil of Bta&te, be takeu iuto con· 
lIideration. ' , 

!Since which all amendment bilK beeu rum'ed that further cOliHideratioll of 
the Bill be postponed. . 

The question 1 have to l)ut is : 
•• That further coJlllideration of the Bill btl POBtPOl1tKl.'· 

The motion was adopted. 

ELECTION GF /STANDING ~  

Mr. Preiident : The ASHeDlbly will now proceed t.o elect a p8J1cl of 
1 1'.11:, 

six Members from which tho Members of the Stand-
ing Committee to adville on Bubjects in the Home De-

J>artment will be nominated : &11d to elect 8 panel cif. nine Membel'll from 
which the :Members of the Standing Committee to advi&e on subjects in the 
Departments of Commerce and Industries will be nominated. 

The elections then commenced. 

CONDUCT OF BUSINESS. 

The Honourable Sir WWiam Vincent: Owing to the. action of this 
.A8IIembly in regard to the Code of the Criminal Procedure Bill I am 
afraid there will be HOme blank daYK before UK and I suggest that it might 
meet the convenience of Memberl'l of the ASRcmbly if, Hubject alwaya--I 
mUMt be quite clear 011 this point--subject alway61 to His Excellency'N per-
Joi8sion, we took the llon-official Bills which are down for the 26th 011 Wed-
nellday next after any official businellt'l t.here may be. I am informed the 
official business will not take UII more than an hour. There are a number 
of non-oftlcial Bills down for the 26th in which Members take considerable 
interetlt. If this meets the convenience r:Jf Memben-and I should be ~ 
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10 rl'''I'ive some nRAllrnll"I' on fhl' poillt-l will approach HiA ExoeUuaey 
to·dny and aRk him jf that oay may hI' gh'('n, namely. Wednesday, for the 
llon-ofticilll Bills whieh would normally come up on the 26th. There may 
of (,OUrKf' be one or two Bills which will not be ready tbat day, but I will 
do my hpst to meet the wisheR of the Assembly in that matter. 

Sir DevaPruac:l larvadbikary: What happens to-morrow' 

The HOllOurt.ble Sir William,Vincent : I can arrange the busineM for 
,V e l~ tl , but. I really cannot bc ref!ponsible for conRequences of tbe 
vRll'aril'IoI of the AHSf'lnlJly on 1h(' Criminal Procedure Code in RO -far as 
to-morrow iN I'llncernf'o. T h.:ve not t.he timf' to arran!!,e any busincsII. 
As far all T ('I\n see at pref!ent. we shall have meetings of Select Com-
mittf'eR bnt 1 ('ouid not pOf!sihly fnrelll'e what th(' Assembly will decide 
lind nrran!!,e hUflineRs for a meetin!!,. 

Sir Deva Prasad 8&rvadhikary : Cannot some non-ofttcial Resolutionll 
bf'taken to-morro,,, f We want to do ROme intensive work now. This 
will Allye much COllt and be a convenience to the Members. 'There seems 
to be no nOli-official objf'ction to thill. 

The Honourable, Sir William Vincent : I cannot promise anything. 
1 know ther(l UP. some Resolutions aWecting the Home Department which I 
mYKelf have not hud time to prepare. 

IIr. President: Honourable Members will observe that their action 
to-day has made it really easier to bring the Session to a clORe somewhat 
enl'lier than we anticipated. As far as I was able to see, there was no 

,,~ihilit  0'11. adjournment before the 27th haviu!l regard to the pro-
"mnnme of bURineRH. But if now the non-official programme for Sep-
tl'mlwr thl' 26th is transferrt'd to the dav lifter to-morrow. then I think it 
~  be H~ihie  I do not HUppOSC Governmf'nt call !live any undertaking 
--I certainly cannot /live an undertllkin!!'-to bring the entire pro-
j:'ramme for nf'xt week into this week. But I shall ('xamin{' th(' question 
with that object in view. 

Mr. Jamnadu Dwarkadaa : a~' 1 be permitted to inquire whether 
~ , Sir, or the Government are in a pOllition to alillounce h~ther WI' are 
~ i  t.o have a Session of the Assemhly in November or not. , 

The Honourable Sir William Vincent: Rir, let UR decide what we 
Rre !loing to do thiR Rf'JIIsion lwr"re we f!0 on to the n('xL As far ns 
1he lll~i e  of th(' 26th is (·.oncernpil, T will dn my bl'Rt to put aR 
rnucll as 1 can down fr'l' W edneHday. 1 cannot. however undertake to 
tnove the ReRolutions forwllrd t.o-mOI'I'OW, bt'esl1sP I think IIonoursbll' 
Membel'R will "(,lIlhw that W", likr tllf'nlsf'ivl'/oi, ean only prepare our 
Resolntionf! a short time hefore the~' come on. But I will examin6 the 
list and if it is possible to do 81lything I will commllnicatt'!, Sir, with 
you. 

Ilr. HarcbILndrai Vishindas : If! there any businef!s down for 27th 
whi('.h, like the bllsin(,1I1I of the 26th. eould be put back' 

'!'he Honourable Sir WiWam Vincent: I cannot tell the 'fIonour-
nhle Member until I have ('xamined t.he paperll, but lie may rest assured 
we will do-aU we can to meet the convQnienee of Memb('l'R, 
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JIr. W .•. Jl11I.Dally: There ar(l a number of supplementary 
rranta for this Assembly to consider. Cannot we take them up to-
morrow' 
The HODonnble Sir !Ialcolm Hailey: The papers on this subject are 

alr~ a  being circulated and we will endeavour to bring the att~r for-
ward af.1 SOOD as possible. If, however, we have to give the AMembly lelll 
than the usual 10 days' not.ice, I hop€' the Assembly will not object to this. 
We could not possibly undertake to bring them up to-morrow: the 
Al!Hembly would not have time to fltudy the papers. 

Dr. B. S. Gour : Sir, in view of the postponement of the Code of 
CI'iminal Proeedllre DiU, n1UY I l't'fluest YOll to aJter the time of the' 
'electiol1s for the Court of the Delhi University fixed for the 19th Sep-
tember. 5 P.M •. , to an ellrlier hour, which I think will meet the convenience 
of the Members. I would suggest a r.lf. 
Mr. Pretident : That honr wo!! not fixed by me and therefore I have 

no official conCt't'n with it. But t hftye no doubt that Members will appre-
ciate an a llll~e e t to that eir€'ct. On the other hand. if the Honour-
able the Home Member finds he ill in a position to set down Rome business 
for to-morrow I cannot undertake that the House will adjourn at such 
an hour as will rnablc us to meet Honourable Members' convenience in 
the matter of the election for th€' ('ourt of the Delhi University. I am 
jn some doubt fiR to what form the statement that this House now 
adjourn shoult1 take, boolluRe if the Honourable the Home Member is in 
n position to put down bURiness for to.morrow, I understand it is the 
desire of the ARSf'mbJy that 'lille~\ \ should be flO put down (Voice,: 
" YeR ") ; nnd similarly that whAtever business he CAn ri ~ back to 
WedllCHday from next TueRday, he sl:ollld alRo do that (Voices: " Yes "). 
T also understand that it is thl' rClleral desire of th~ House that arrange-
mentR sboulrl be made OR fnr as possible to bring' the programme of next 
week illto this week. 

The Honourable Sir WtUiam Vincent: I have ntlw got the list of 
.RillR, and subject to anythinl! llnforeseen I b.-lieve that, nearly all of 
them can conveniently, from the point of view of Government, come 
011 Wednesday. 

t have also ~ t the list of Resolutions for the 22nd and certainly 
MO far as the firRt one iR c (~er e(  whirh affects the Home Department, 
J nm quite definitely not prepared to take it up to-morrow. I have not 
had time to work up the caRe. T do not know about the other 
Resolutions. -

Sir Deva Prasad Sarva.dhlka.ry: If there is no other business, the 
Commit.tee eJeC't.ions will be the only thing 8.'1 already announced for 
to-morrow, hoth ,vith r('~ar  t.o fllfl re ai i ~ Standing Committees as 
well as t.he Delhi University. Therefore it is desirable that ROme business 
should be arranged for 1J)·morrow which can be easily done. The Gov-
f'l'Dment business of thfl 27th may be thought of in this oonnection. I 
iton't know if that l'..8n be hronght oyer t ~r rr  , 

IIr. Prealdent : There is no rt'~ ar r ~l'a e either of If!gislativp. 
bURineHH Cor Rm«,llltions, ;HHl wr. Fihoul<l be conRulting the eonvenientle of 
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everybody if we WP.rt' to postp(\ne the elections for the two remaining 
Committc&! to a later date. 

Dr. Band La!: In view of the expression of opinion of the Chair, 
may J now suggest that the election of candidates to the Court of the 
Delhi UniYcNiity may also be postponed to sueh a day as may be a busy 
day f01' the Legislative AlIHcmbly, (,() that we may have a majority of the 
elected Members to attend that election , 

Mr. President: The 8ITallgcnwnt for the election of the Court of the 
Delhi Ul:ivcrsity is outside the c-f'hl'inl cognisance of the Chair and it is no 
concern of mine to makr any Bl1lJOuncement on the subject, but I allowed 
allusion to if, liS it had R ('eJ'tJin J}t'fll'ing on Members' convenience. 

Mr. W. l'tt. Husaanally: Will the election of the remaining two 
Standing Committees be held on \V cdncsday , 

Mr. President: No, it will be announced hereaftel'. 
The Assembly then adjourned till Eleven of the Clock on Wednesday, 

t.he 20th Septemoor, 1922. 
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